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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 247 OF 2024
THE MATTER OF:

NEWS ITEM TITLED “AHMEDABAD SURAT LANDFILLS
AMONG WORST THREE METHANE HOTSPOTS IN INDIA”
APPEARING IN THE TIMES OF INDIA DATED 07.02.2024

REPLY ON BEHALF OF RESPONDENT NO. 10 LE.,

ST

ATE OF RAJASTHAN

MOST RESPECTFULLY SHOWETH:

1.

The present Reply is being filed on behalf of Respondent
No.10, i.e., State of Rajasthan (“answering Respondent”), in
compliance of Order dated 10.09.2025 and Order dated
05.07.2024 passed by this Hon’ble Tribunal in the present
Original Application No. 247/2024 (“subject OA”). It is
submitted that this Reply is also being placed on record in
terms of subsequent liberties granted by this Hon’ble Tribunal

to the Respondents to file their respective responses.

. Notably, the present OA has been instituted by this Hon’ble

Tribunal taking suo moto cognizance of the news item titled
“Ahmedabad Surat landfills among worst three methane
hotspots in India” published in‘Times of India’ newspaper
dated 07.02.2024, which highlighted the existence of high-
level methane emission hotspots from municipal solid waste
landfills and oil and gas facilities in four States, including
Rajasthan, as identified by the Indian Institute of Remote
Sensing (“ITRS”), Indian Space Research
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O‘rganization('“ISRO”). Owing the aforesaid, this Hon’ble

Tribunal was pleased to constitute the Joint Committee vide

its order dated 19.03.2024 in the subject OA, inter alia,

directing it to assess ambient air quality and methane

mitigation measures at the identified sites.

3. The principal issues arising from the subject OA and the

directions of this Hon’ble Tribunal may be summarised as

under:

a)

b)

c)

d)

<& —

WW
st
mwﬁﬁim‘@a»

Compliance status of Solid Waste Mahagement Rules,
2016 (“SWM Rules”) at the methane hotspot municipal
dumpsites at Chirawa (Jhunjhunu) and Taranagar
(Churu), including authorization, leachate management,
bio-mining, fire-control and development of sanitary
landfills.

Assessment of methane emissions and mitigation
measures relating to oil and gas facilities in the
Barmer/Balotra region, and enforcement action under
the Environment (Protection) Act, 1986 (“EP Act”) and
SWM Rules;

Ambient air quality monitoring, including methane
measurement, and steps taken by the answering
Respondent to ensure continuous monitorin.
Enforcement of SWM Rules, Water (Prevention and
Control of Pollution) Act, 1974 (“Water Act”) and Air
(Prevention and Control of Pollution) Act, 1981 (“Air
Act”) through issuance of show' cause notices,
environmental compensation and prosecution of

defaulting Urban Local Bodies ("ULBs").

-
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4. At the outset it is stated that the State of Rajasthan has been

taking continuous and proactive measures to prevent, control
and deter environmental violations relating to improper
management of municipal solid waste and resultant methane
emissions. Several directions have been issued to ULBs and
concerned departments, ambient air quality monitoring has
been undertaken, and statutory action-including show cause
notices, environmental compensation and prosecutions been

initiated wherever required.

PREVENTIVE MEASURES ADOPTED BY STATE OF

RAJASTHAN:

5. It is submitted that in a view to prevent and reduce methane

emissions from identified hotspots, has taken a series of
preventive, regulatory and administrative measures. At the
district level, Regional Office, Jhunjhunu of the answering
Respondent has issued detailed directions to the Executive
Officers of Nagar Palika, Taranagar and Nagar Palika,
Chirawa under the SWM Rules, Water Act and Air Act,
mandating  compliance with  segregation, collection,
processing, bio mining of legacy waste and development of

sanitary landfill facilities.

. It is stated that the Regional Office, Jhunjhunu of the

Rajasthan State Pollution Control Board issued a Letterdated
23.05.2024to the ULBs of Taranagar and Chirawa calling
upon them to submit the action taken till date in compliance
with SWM Rules, 2016 at the respective dumpsites identified
as methane hotspots by IIRS/ISRO. It was specifically
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indicated that the Joint Committee constituted by this Hon’ble
Tribunal is assessing corripliance with SWM Rules, 2016,
including authorization from the answering Respondent for
development of landfill sites and related facilities. A true copy
of Letter dated 23.05.2024 is annexed herewith and marked as

Annexure Al.

7. It is submitted thatin pursuant to the letter dated 23.05.2024
,ULB of Taranagarhas submitted a response vide letter dated
28.05.2024 explaining the steps taken by the respective body
in several issues like legacy waste, processing plog, FSTPs,
Door to Door compliance , sewerage and etc. A true copy of
letter dated 28.05.2024 issued by ULB Taranagar is annexed
hereto and marked as Annexure A2.Further, fhe ULBChirawa
has also submitted a Compliance Report on Solid Waste
Management, dated 28.05.2024, in pursuance of the
communication dated 23.05.2024.A true copy of letter dated
28.05.2024 issued by ULB Chirawa is annexed hereto and

marked as Annexure A3.

8. Further, by a letter dated 30.05.2024 issued to the Director,
Department of Local Bodies, Jaipur, the Regional Office,
Jhunjhunu of the answering Respondenf requested the
Department of Local Bodies to direct the concerned ULBs to
ensure full compliance with SWM Rules, 2016 and to apply
for Environmental Clearance, wherever applicable, for the
development of landfill sites and associated infrastructure.
The said letter specifically refers to the ISRO survey, the
news item basis which the subject OA has been registered suo

moto by this Hon’ble Tribunal, and this Hon’ble Tribunal’s

TR
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10.

11.

order dated 19.03.2024. A true copy of the Letter dated
30.05.2024 is annexed herewith and marked as

Annexure A4.

In furtherance of the above, Rajasthan State Pollution Control
Board has undertaken detailed inspections of the MSW
dumpsites at Chirawa (Jhunjhunu) and Taranagar (Churu) on
25.06.2024 to assess, inter alia, the status of legacy waste,
height and volume of waste, status of bio mining, fire
incidents, leachate management, ambient air monitoring and

methane measurement.

The district assessment reveals that at Chirawa dumpsite
approximately 68,951 MT (81,118 cum) of legacy waste is
present, bio mining was commenced in May 2024 and was
proposed to be completed by July 2025. A true copy of Action
Taken Report Of Regional Office Jhunjhunu is annexed

hereto and marked as Annexure AS.

Based on the inspection findings, Show Cause Notices were
issued to the Executive Officers of Nagar Palika, Chirawa and
Nagar Palika, Taranagar vide letters dated 02.07.2024,
invoking Section 48 of the Water Act, Sections 37 and 41 of
the Air Act and Section 5 of the Environment (Protection)
Act, 1986, on account of absence of methane gas detectors,
lack of ambient air quality monitoring, lack of sanitary
landfill development and other non compliances of SWM

Rules, 2016. The notices, inter alia, direct the ULBs to rectify

the non compliances and submit compliance reports within

15 days, failing which legal proceedings would be initiated.
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True copies of the Show-cause Notice are annexed herewith
and marked as Annexure A6.

12. It is submitted that pursuant to the Show Cause notice dated
02.07.2024, ULB Taranagar submitted a reply vide lettey
dated 22.07.2024 and ULB Chirawa submitted a response
vide letter dated 31.07.2024. A true copy of reply dated
22.07.2024 and 31.07.2024 submitted by ULB is annexed

hereto and marked as Annexure A7.

13. Aé a further preventive and planning measure, vide letters
dated 08.01.2025, the Regional Office, Jhunjhunu of the
answering Respondent has directed the Executive Officers of
Nagar Palika, Chirawa and Nagar Palika, Taranagar to submit
comprehensive Present Status Reports covering both the
non compliances pointed out by the answering Respondent
and those noted in the Joint Committee Report, along with
detailed corrective actions taken, supporting evidence and
updated compliance plans with timelines. Copies of Letters
dated 08.01.2025 are annexed herewith and marked as

Annexure AS.

14. It is further stated that,subsequent to these communications, a
reminder letter dated 27.11.2025 was also issued to the
concerned ULBs, directing them to file the present status
report without further delay.Copies of Letters dated
27.11.2025 are annexed herewith and marked as Annexure

A9.

15. It is stated that in the Barmer/Balotra region in the State of
Rajasthan, the preventive framework has been reinforced
through repeated directions under SWM Rules, 2016, Water

G A
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I1.

16.

Act, Air Act and the Environment (Protection) Act, 1986,
requirihg the Municipal Council, Barmer to apply for
consent/authorization and to ensure proper management of
rriunicipal solid waste at the MSW disposal site, including

ambient air monitoring and mitigation of emissions.

ACTION TAKEN REPORTS

It is stated that the methane hotspot areas within the State of
Rajasthan, as identified in the Joint Committee assessment
process, largelypertain to (i) MSW dumpsites at Chirawa
(Jhunjhunu) and Taranagar (Churu), and (ii) oil and gas
facilities and associated waste management infrastructure in
Barmer/Balotra region. The answering Respondentand the
concerned ULBs have adopted a deterrent enforcement

approach using show cause notices, environmental

compensation and criminal prosecution. The details are as

under:

District/Area

Year Inspections/Raids Show Cause Environmental

conducted Notices/Directions | Compensation

“Issued . (Rs. in Lakhs)

Prosecutions

Instituted

Jhunjhunu
(Chirawa
MSW site)

2024-
25

1 SCN under - -
- Water Act/Air
Act/EP Act dated

02.07.2024

1 targeted
inspection(25.06.2024) (compensation
under
consideration
based on

compliance)

|

To be initiated
in case of
continued non-

compliance

Churu
(Taranagar

MSW site)

2024-
25

1 SCN under -
Water Act/Air
Act/EP Act dated
02.07.2024

1 targeted inspection
(25.06.2024) (compensation
| under

consideration

To be initiated

in case of

continued non- |

compliance

Ercat) s
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based on i
compliance) |
Barmer 2021- Multiple inspections Multiple direction 13.51 1 prosecutiﬂon 1
(Municipal 22 by the answering issued, including, (EC of Rs. filed on ;
Council, ' Respondent letters dated 13,50,800 24.09.2021 ;
Barmer 19.09.2023, recovered on before Chief :
MSW site) 01.02.2024 and 18.02.2022) Judicial ‘
27.03.2024 Magistrate, |
Barmer(detailed ;
in Para 14 \
below) |

17. As regards Barmer, the Action Taken Report prepared by the

18.

Regional Office, Balotra of the answering Respondent records
that, pursuant to persistent non compliance of statutory
provisions by the Municipal Council, Barmer, the answering
Respondent Compensation

on 18.02.2022 and recovered

imposed - Environmental
amounting to Rs.. 13,50,800/
the same. It further records that prosecution has been
instituted ag.ainst the Commissioner, Municipal Council,
Barmer under Section 15 read with Section 19 of the
Environment (Protection) Act, 1986 and under the SWM
Rules, 2016, by filing a complaint in the Court of Chief
Judicial MagiStrate, Barmer on 24.09.2021.

Additibnally, the district Action Taken Reports demonstrate
that the answering Respondent has deployed its officers to
conduct ambient air monitoring and has mandated regular
monitoring of methane at source, with quarterly reporting to
the answering

Respondent,thereby creating a

g =
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19.

20.

2l

compliance cum deterrence mechanism for continuous

monitoring,.

In the oil and gas context in Jaisalmer, the Report of the
district reflects that natural gas containing approximately 85%
methane is being transported through closed conduit pipeline
to a gas based thermal power plant, with appropriate safety
measures, thereby minimizing fugitive methane emissions.
This demonstrates the State’s endeavour to ensure that
industrial methane sources in the State are managed through
closed systems with regulatory oversight. True copies of the
Reports of the Districts Jaisalmer, and Balotra are annexed

herewith and marked as Annexure A10.

With a view to move towards long term and sustainable
mitigation of methane emissions, the answering Respondent is
focusing on complete remediation of legacy waste,
development of engineered landfills, strengthening of
monitoring  systems and closer inter departmental

coordination.

In parallel, the show cause notices and follow up letters
mandate the provision of sanitary landfills and gas collection
systems at the concerned dumpsites as part of a long term
solution. The notice to Nagar Palika, Taranagar clearly
records the absence of a sanitary landfill site and directs the
ULB to propose and develop such facility for further disposal
of fresh municipal solid waste, along with leachate collection

and treatment provisions.

o

it arftradt
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22. It is further stated that the letters annexed herein above as
Annexure A8 go beyond immediate compliance and require
the ULBs to submit a comprehensive Present Status Report
and compliance action plan, including details of corrective
actions taken, supporting evidence and updated timelines,
thereby institutionalizing a structured compliance trajectory

rather than ad hoc responses.

23. At the State level, the answering Respondent has, in its
notices and directions, integrated this Hon’ble Tribunal’s
directions passed in the OA No. 606/2018 (relating to
municipal solid .waste management) into its enforcement
practice, expressly directing local bodies to adhere to CPCB’s
guidelines on legacy waste disposal and to establish material
recovery facilities, thereby alvigning local action with the

national regulatory framework.

24. In view of the measures taken detailed hereinabove, it is most
respectfully submitted that the answering Respondent and its
officials have been duly dischafging their duties and are
treating the issue of methane emissions from landfills and
related facilities with due seriousness, aligning their actions
with the directions of this Hon’ble Tribunal, CPCB guidelines

and the applicable statutory framework.

25. The Respondent No. 10 most humbly reserves its rights to file
an additional Affidavit/Report or further district wise action
taken reports, as and when directed by this Hon’ble Tribunal

TR
e
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1

or as may be warranted by subsequent devélopments in the

matter.

26. The above quoted information has been provided by the
answering Respondent bona fide on the basis of records,

without prejudice to its rights and contentions in law and on

Respondent No@m
. W
(Shiv Mangal Sharma / Saurabhwm '
Additional Advocate General, Govt of Rajasthan
Advocates for the Respondent No. 10
D-291,2"& 3 Floor, Defence Colony, New Delhi-110024

facts.

Place: New Delhi
Date: 03 . 12.2025
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
0.A. NO. 247 OF 2024

IN THE MATTER OF:

NEWS ITEM TITLED “AHEMDABAD SURAT LANDFILLS AMONG WORST

THREE METHANE HOTSPOTS IN INDIA” APPEARING IN THE TIMES OF

INDIA DATED 07.02.2024

AFFIDAVIT
I, Sudheer Yadav aged about 42 years, S/o Sh. J.R. Yadav working as

Regional Officer, Rajasthan Pollution Control Board, Jhunjhunu-333001, do

hereby and solemnly affirm and state herein under:

1. That I am the Office In-Charge (Respondent No.10) in the accompanying
Reply and am well conversant with the facts and circumstances of the
case and thus competent to swear this affidavit.

2 That I have read the accompanying Reply have been drafted under my
instructions, which I have read and understood. I further state that the
averments made therein are true and correct to my knowledge

3. That the Annexures filed along with the Reply are true copies of their
respective originals.

-QA/’
DEPONENT

VERIFICATION
Verified at on this the i day mg,

2025. 1, the abovenamed deponent, do hereby verify that MMMMH

above affidavit are true and correct. No part of it is false and nothing material

has been concealed therefrom. swern & 570 petore MO
NOT R ?usa\ﬁ‘ T
JHUNJHONU | DEPONENT
qed
ATIESTED oha st
% X TR Wwor freieor wiam, e
woftex F

SHUNJHUNLU (RAJL)
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: 730
Taranagar Volume Report. -
Sl | Section | Previous | - .- Cltting Volume . - - . .- Filling Volume ‘
No. | -. From - Section - |-Difference Area .| Previous | Average |. Volume Area | . Previous | Average. | ‘Volume
: s Sq. Meters | - Area | Sq. Meters |Cubic Meters| Sq. Meters ' Area . | Sq. Meters |Cubic Meters
13169630 000 - . - ..°0.000 0.000 ~ _0.000 0.000 . .0.000 0.000 0.000 0.000 - 0.000
2 3169635.000 3169630000 . 5.000 4062 70.000 2.031 - 10.155 14.744 0.000 7.3712 . 0.000
3 3169640.000 3169635.000 .. .- 5.000 16.139 4,062 10.101 50.503 15.228 .~ 14.744 14.986 0.000
43169645.000 3169640.000 5.000 27.851 < 16.139 21.995 © . 109.975 21.226 15.228 18.227 0.000
5 3169650.000 3169645.000 - 5.000 29.396 - 27.851 28.624  143.118 32,625  © 21.226 26.926- - 0.000
6 3169655.000 3169650:000 - 5.000 26.485  © 29.3% 27.941 - 139.703 39.251 . .32.625 35.938 ~ 0.000
'7.3169660.000 3169655.000: - 5.000 19.679 26.485 23.082 - 115.410 46.939 - 39.251 43.095 . 0.000
8 3169665.000 3169660.000 ° '5.000.  12.641. .19, 679 16.160 . 80.800 62.800 . 46.939 54870 0.000
9 3169670.000 3169665.000 = 5.000 12111 7 . 12.641 12.376 61.880 70.885 © © 62.800 66.843.. . 0.000
10 3169675.000 3169670.000 . -~ 5.000 13.516. . 12.111 12.814 . 64.068 72.741 - 70.885 71.813 .. 0.000
11 3169680.000 3169675.000 .. -5.000 21.089- 713,516 17.303 86.513 77.816 .. - 72.741 75.279 - .. 0.000
12 3169685.000 3169680. 000 . °5.000 - 40.915 . 21.089 31,002 155.010 77.001 © ' 77.816 77. 409'  . 0.000
13 3169690.000 3169685.000  ~ 5.000 57.175° .  40.915 49,045 . 245.225 69.010 - 77.001 73.006 - . 0.000
14 3169695.000 3169690.000 - 5.000 60.930 . - 57.175 59.053 - 295.263 57.186- 69.010 63.098 -~ 0.000
15 3169700.000 3169695.000 - . -.5.000 46.212" * 60.930 53.571  267.855 39.808 . - 57.186 - 48.497. .  0.000
16 3169705.000 3169700.000 05,000/ 52.368 7 46.212 49.290 " 246.450 17.521 ©. - 39.808 - 28.665.. - 0.000
: 17 3169710.000 3169705. 000 - - -5.000  78.491 . . 52.368 = 65.430. 327.148 11.906 - :17.521 14.714 -~ .0.000
: 18 3169715.000 3169710.000  ©  5.000 106.957 - 78.491 92.724  463.620 8.800° .11.906 10.353° .~ 0.000
193169720000 3169715.000. . 5.000  117.180" - 106.957 112.069 - 560.343 5.305.° . . 8.800 7.053. - -0.000
20 3169725.000 3169720.000 =~ 5.000  128.963 -"117.180  123.072  '615.358 2.468'- ' -%.5.305 3.887.. - 0.000
21 3169730.000 3169725.000 " 5.000 140.645 .-128.963  134.804 - 674.020 0.362 - . 2.468 1.415 - - 0.000
22 3169735.000 3169730.000 - 5.000  149.945 . 140.645 145.295  ° 726.475 0.000  * 0.362 0.181 . - 0.000
23 3169740.000 3169735.000° . © 5.000  140.904. ©149.945  145.425 . 727.123 0.100 * . 0.000 0.050 - 0.000
24 3169745.000 3169740000 . 5.000  143.627° = 140.904  142.266 . 711.328 0.000 . - 0.100 0.050 - 0.000
25 3169750.000 3169745.000 - . 5.000 147.329" 1431627  145.478 - 727.390 0.000 - - 0.000 0.000°- . 0.000 S
“26 3169755.000 3169750.000 . - 5.000 154.935. . 147.329 151132, 755.660 0.000 - - 0.000 0.000 - '0.000 :
©27.3169760.000 3169755.000, -~ 5.000 145938 . 154.935  150.437 = .752.183 0.000 .~ 0.000 0.000. - .0.000

28 3169765.000 3169760.000.. .~ 5.000 134.440- . [145.938 140.189 . 700.945 0.000 ;- *0.000 0.000. -+ -0.000



* Taranagar Volu'r_r'm_é."Report

i Gl Section Previous : g Cutting Volume R " Filling Volume

No. From Section ‘|- Difference Area Previous Average - Volume. - Area’ Previous A_ve_rage Volume

29 3169770.000 3169765.000 5.000 . 112.657  134.440 _ 123,549  617.743 ~ 3.538 0.000 1.769 0.000
.30 3169775.000 3169770.000 5.000 - 86,244 = 112657 . 99.451 . 497.253 "'7.529 . 3538 - 5534 0.000

" 31 3169780.000 3169775.000 5.000 | 64.945  86.244 75595 377973 . 4210 7.529 5.870 0.000

~ 32 3169785.000 3169780.000 5.000 .. . 56.450 64.945 - 60.698 303.488 4.744 4210 4.477 0.000

*. 33 3169790.000 3169785.000 5.000 - :34.542 56.450 -~ 45.496 227.480 - 5170 - 4744 . . 4.957 0.000

" 34 3169795.000 3169790.000 5.000 14:632 34,542 24587  122.935 = - 5,404 5170 - *5.287 0.000
35 3169800.000 3169795.000 5.000 - 6.330 14.632 - 10,481 52,405 . 7.271 5.404 ~  6.338 0.000

" 36 3169805.000 3169800.000 5.000 - :2.672 6.330 . 4.501 22.505 .. 6.328 7.271  6.800 0.000 -
.37 3169810.000 3169805.000 5.000 - 0:528. 26720 .1.600 . 8000 ~ 5.885. 6.326.. 6107  0.000 -

Sq. Meters | . Area Sq. Meters |Cubic Meters| Sq: Meters Area Sq. Meters |Cubic Meters| = " A

©38 3169815.000 3169810.000 5000 - 0.080 ~ 0528 . 0.304 1.520  4.199 5885 5042 0000
39 3169820.000 3169815.000 . 5.000 . =~ 0.000. 0.080  0.040 0.200 - . 1.800 4199 - 3.000 0.000

.40 3169825.000 3169820000 5.000. - ~.0.000 .  0.000 0,000 0.000 . 0.160 - 1.800  .0.980 - 0.000 -
41 3169827.568 3169825.000 2.568 - 0.000 0.000 -
e D Total * TOTAL ~  12045.023 CUM

0,000 0.000 - 0.000 0.160  '0.080 0.000 . .
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i GPS Map Camera
Bhootiya, Rajasthan, India
M339+FRF, Bhootiya, Rajasthan 331304, India

Lat 28.654328°
Long 75.069175°

B2 /94 11~ &

Taranagar, Rajasthan, india

Unnamed Road, Taranagar, Rajasthan 331304, India
Lat 28.665639°

Long 75.024789°
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Taranagar, Rajasthan, India

| M29X+5RR, Taranagar, Rajasthan 331304, India
Lat 28.668075°
Long 75.049615°

M349+4QF, Bhootiva, Rajasthan 33
Lat 28.654902°
Long 75:069167°
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REGIONAL OFFICE
RISIRIT 5y YguvT g1 quse, gy & LiFE
RAJASTHAN STATE POLLUTION CONTROL BOARD, JHUNJHUNU it

Email:-rorpcb.jjn@gmail.com
www.environment.rajasthan.gov.in

RPCB/ROJJN/Legal-45/ 96 [ —9¢ &) Date:- £ 0 I Oi]' RoRY

Director
Department of Local Bodies (DLB)

Jaipur

Sub: - Regarding Hon’ble NGT Case (PB) OA No. 247/2024, News item titled “Ahmedabad Surat landfills
among worst three methane hotspots in India” appearing in the Times of India dated 07.02.2024
Ref.: Hon’ble NGT Order dated 19.03.2024

Sir,

In reference to above subject matter, it is to inform you that, as per the survey conducted by ISRO and
News article published in TOI dated 07.02.2024, it has been observed that solid waste dump sites of
Taranagar (Churu) and Chirawa (Jhunjhunu) comes under methane gas emission hotspot and taking suo
moto cognizance to this Hon'ble NGT vide its order dated 19.03.2024 has constituted a joint team comprised
of senior members as mentioned in enclosed order. Also, Hon’ble NGT has asked the concerned authorities
to ensure the compliances of Municipal Solid Waste Management Rules (MSW) 2016 which includes
authorization from State Board for development of land fill sites and other such facilities at the proposed site.

In reference to this, show cause notice(s) have been issued to the ULB's of Jhunjhunu and Churu District to
apply for Environmental Clearnce, wherever applicable and to obtain necessary consent from State Board.
By enclosing the copy of notices issued to theses ULB's, you are hereby kindly requestd to direct the concern
ULB’s to ensure the compliances of the MSW Rules 2016 and to apply EC (if applicable), so that same may
be submitted to Hon’ble NGT before the next date of hearing.

Regards

Sincerely,

Enclosed: As above %
(Deepak netwal) ‘

SEE & Regional Officer ¢ /C
b SR

~ ) A \
r_gpj*‘\’ol M evber Se_c'rv\-&vul ,RPLB‘TO’*P\W _Fr t Ao g ey Plasree
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CP-01/90, Raj Complex, First Floor, RIICO Phase-II,Jhunjhunu(Rajasthan)-333001
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Action Taken Report

SUBMITTED

ANNEXVRE AS

IN COMPLIANCE TO HON’BLE NGT ORDER DATED 19.03.2024 & 27.09.2024 IN
THE MATTER OF NEWS ITEM TITLED “AHMEDABAD SURAT LANDFILLS

AMONG WORST THREE METHANE HOTSPOTS IN INDIA” APPEARING IN THE

TIMES OF INDIA DATED 07.02.2024

ORIGINAL APPLICATION NO. 247/2024

Letter issued to submit Present Status Report of Nagar Palika
Chirawa dated 08.01.2025

INDEX
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1 Action Take Report (ATR) 2-10
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Letter to Nagar Palika Taranagar & Nagar Palika Chirawa regarding
submission of the action taken till date
B3 Annexure B-1 12-19
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28.05.2024
4. Annexure B-2 20
Action Taken Information by Nagar Palika, Chirawa dated 28.05.2024
b. Annexure C 21
Letter to Director, Department of Local Bodies dated 30.05.2024
6. Annexure D-1 22-25
Show Cause Notice issued to Nagar Palika Chirawa dated 02.07.2024
7 Annexure D-2 26-29
Show Cause Notice issued to Nagar Palika Taranagar dated
02.07.2024
8. Annexure E-1 30
Ambient Air Monitoring Report of MSW Dumpsite, Chirawa
9. Annexure E-2 a1
Ambient Air Monitoring Report of MSW Dumpsite, Taranagar
10. Annexure F-1 32-34
Letter issued to submit Present Status Report of Nagar Palika
Chirawa dated 08.01.2025
R Annexure F-2 35-37
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ACTION TAKEN REPORT

739

1. BACKGROUND

A. Hon’ble NGT vide order dated 19.3.2024 in O.A No. 247/2024 registered suo-motu on the
basis of a News item titled "Ahmedabad Surat landfills among worst three methane
hotspots in India" appearing in the Times of India dated 07.02.2024. The news item
highlighted emission of high-level methane gas emission sources by Indian Institute of
Remote Sensing, Indian Space Research Organization (IIRS, ISRO), Dehradun in 04 states
covering 12 cities viz Maharashtra (Central Mumbai, Pune & Kalyan), Gujarat
(Ahmedabad & Surat), Rajasthan (Barmer, Jaisalmer, Tarana gar & Chirawa). In the order
Hon’ble NGT directed in para 5, 6 and 7 are reproduced below:

» Para 5 “for the purpose of submitting factual report we constitute a Joint Committee
comprising a Senior Officer to be nominated by Member Secretary, Central Pollution Control
Board (hereinafter referred to as CPCB,) concerned Regional Officers of respective State
Pollution Control Boards, a representative of ISRO to be nominated by Director and a Senior
Scientist nominated by Ministry of Environment, Forest and Climate Change (hereinafter
referred to as MoEF & CC)”

* Para 6 “CPCB shall be the nodal for coordination and compliance.”

* Para 7 “The said committee shall collect relevant factual information: if necessary, visit the
sites and submit factual report particularly relating to compliance of such sites with Schedule
I of Solid Waste Management Rules, 2016 (herein after referred to as MISW Rules, 2016) and
remedial measures taken on Para (F) of the said Schedule within three months by email at
Judicial-ngt@gov.in preferably in the form of searchable PDE/OCR Support PDF and not in
the form of Image PDF.

*  Thereport should also give status of Authorization granted by State Pollution Control Board,
accumulation of waste in quantified terms on sites in question and ambient air quality
monitoring data around these sites as per MSW Rules, 2016. the Committee may also indicate
mitigation measures taken for reduction in organic emissions, including methane from

ONGC sites separating them from landfill sites as the case may be.”

B. In response to this, several meetings of committee members were held through video
conferencing (VC) where further line of action was discussed and formats were shared
by the CPCB to provide the relevant information. There are two landfill sites namely
Chirawa (District Jhunjhunu) & Taranagar (District Churu) which comes under the
jurisdiction of this office. The given formats were filled and the GPS location of the
aforementioned sites were sent to the CPCB in order to identify if the GPS coordinates

were close to the hotspots as per the IIRS report.

C. Following are the excerpts from Joint Committee Report related to MSW sites that fall

under the jurisdiction of Regional Office, Jhunjhunu:
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a) GPS coordinates: The GPS location of the hotspots of methane generation in the IIRS report was compared with the GPS location of the dumpsites in the particular

cities provided by Regional Office, Jhunjhunu and it was concluded that it is close to the hotspots as per the IIRS report.

City Primary Average Coordinates Dumpsites/ Coordinates Correspdnding Remarks
Emission methane ' SLFs/O&G Closest sites
Sources emission Sites

(kg/hr)

Chirawa SW Dumping | 478 28.26 Baghniya Johar | 28.26, Baghniya Coordinates are
Chirawa, 75.64 75.64 Johar nearby
Jhunjhunu

Taranagar SW  Bhootiya | 589 28.65 Alagla Road, 28.6656, Alagla Road, Coordinates are
Taranagar 75.07 Bhootiya 75.0247 Bhootiya nearby
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b) Detailed assessment in compliance with NGT Directions:

27

IIRS, ISRO Site

Data provided by RO Jhunjhunu

State City Place of IIRS Location | Biomining Status Age |Volumeof| No.of |Provision| Ambient | Provision | Provision | Disposal
: Dumpsites | J[SRO, of Site (Not (Years) | Waste in fires for gas Air for for of fresh
Average (Lat., initiated/Commenced/| & Avg. the reported |collection| Quality leachate | Methane waste
iofhane | long) Completed) height | dumpsites | & System | Monito | Collection | Detector (Y/N)
Frniciion (m) of cause ring & (Y/N)
kolhr, Dumpsite of fire treatment
Rajasthan | Chirawa | Chirawa 478 28.261, [Commenced 39 0.81118 7 No No No No Yes
‘ 75.639 years & Cum small fires
3.3-6.1 (0.68951 due to
m Lakh |flammable
MT) material
Taranagar| Taranagar 589 28.665, [Not initiated 20 0.12045 None No No No ‘No Yes
75.02 Years & | Lakh Cum|
6m (0.10630
Lakh MT)
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c) City & site-wise compiled information:

a) There are two dumpsites (one in Chirawa and another in Taranagar).

b) There is a 44% gap in solid waste management in Chirawa & 100% gap in
Taranagar. Fresh waste is being dumped at both dumpsites i.e. Chirawa and
Taranagar.

€) Biomining has not been initiated at Taranagar.

d) Bio mining has been started at Baghania, Johar dumpsite in Chirawa on May 2024
& proposed to be completed by July 2025. Seven small fire incidents have been
reported during last 5 years due to flammable material at Chirawa dumpsite.

€) Ambient air quality monitoring is not being carried out at both dumpsites of
Chirawa and Taranagar.

f) On-site monitoring of methane emissions is not done at dumpsites of both cities.

A. Solid Waste Management Status
Particulars Details
1 | Name of City Chirawa, Jhunjhunu, Rajasthan
2 | Population of City 43953 (As per 2011 census)
3 | Quantity of Waste 18 TPD
Generated
5 | Quantity of Waste 16 TPD
Collected
6 | Quantity of waste 9 TPD
segregated
7 | Quantity of waste 56% (Collection Vs Segregation)
processed
8 | % Gap in Solid waste 44%
management
B. Status of legacy waste Biomining
1 | No, of Dumpsites 01, Baghania, Johar (28.261, 75.639)
2 | Age & Heightof Age is 39 years & Height 20 Feet (approx.)
dumpsites
3 Volﬁme of waste 81118 Cum (68,951 tonnes)
accumulated at the
dumpsite
4 | Biomining Started/ Biomining started on May 2024
Completed
5 | Area cleared & use of 10,000 Cum cleared
reclaimed land
6 | Quantity of waste 900 TPD
processed per day

Page5
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7 | Proposed plan for July 2025
completion of biomining
8 | Leachate management | No Leachate management
9 | No. of Fire incidents & | 7 small fire incidents reported due to flammable material
reasons thereof
10 | Ambientair quality Air qualify not monitored
monitoring
11 | Methane gas No
measurement and
mitigation measures
adopted
C. Status of sanitary landfill
1 | No. of SLF No Sanitary Landfill Site (SLF) at Chirawa
A. Solid Waste Management Status
Particulars Details
1 | Name of City Taranagar, Churu, Rajasthan
2 | Population of City 32640
3 | Quantity of Waste 11 TPD
Generated
5 | Quantity of Waste 9 TPD
Collected
6 | Quantity of waste -
segregated
7 | Quantity of waste Nil
processed
8 | % Gap in Solid waste 100% (All fresh waste is being dumped)
management
B. Status of legacy waste Biomining
1 | No, of Dumpsites 01, Alasla road, Bhootiya village (28.665, 75.024)
2 | Age & Heightof 20 years & Average height is 6 m
dumpsites
3 | Volume of waste 12045 Cum (10,630 Tonnes)
accumulated at the
dumpsite
4 | Biomining Started/ Proposed to be started after August ,2024
Completed
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5 | Area cleared & use of NA
reclaimed land
6 | Quantity of waste NA
processed per day
7 | Proposed plan for NA
completion of biomining
8 | Leachate management | Not done
9 | No. of Fireincidents & | None
reasons thereof
10 | Ambientair quality No
monitoring
11 | Methane gas No
measurement and
mitigation measures
adopted
C. Status of sanitary landfill
1 | No. of SLF No Sanitary Landfill Site (SLF) at Taranagar

d) Observations:

a) Chirawa

Vi.

Vi

i

There is a 44% gap in solid waste management in Chirawa.

Biomining has been started at Baghania, Johar dumpsite on May 2024 &
proposed to be completed by July 2025.

Seven small fire incidents have been reported during last 5 years due to
flammable material.

Fresh waste is being dumped at dumpsite.

Remediation of legacy waste at Baghania, dumpsite, Chirawa has been started
but all necessary process including conducting a baseline survey, ensuring
waste stabilization and implementing bio-culture and aeration before
processing the waste is not being followed.

Ambient air quality monitoring is not being carried out at dumpsite.

i. On-site monitoring of methane emissions is not done.

ii. There is no SLF at Chirawa.

b) Taranagar

There is no processing of solid waste in Taranagar and 100% fresh waste is being
dumped at the dumpsite.
Biomining proposed to be started after August 2024.

Fire incidents have not been reported during last 5 years in Taranagar.

Page7
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v.  On-site monitoring of methane emissions is not done.

vi. There is no SLF at Taranagar.

D. Thereafter, Hon’ble NGT vide order dated 27.09.2024 has directed the following:

o “Learned Counsel for Respondent No. 2-CPCB, Respondent No. 3- Maharashtra Pollution
Control Board, Respondent No. 4- Gujarat Pollution Control Board and Respondent No. 8-
State of Gujarat and Respondent No.5-Rajasthan Pollution Control Board seck time for filing
of action taken reports. The same be filed at least one week before the next date of hearing
Sfixed.”

E. In compliance to above-mentioned order dated 27.09.2024, action taken report is being

submitted by Regional Office, Jhunjhunu.

2. ACTION INITIATED BY RPCB, RO JHUNJHUNU

A. Letter to Nagar Palika, Taranagar, & Nagar Palika, Chirawa

As per directions by Hon'ble NGT vide order dated 19.3.2024 regarding “compliance of
sites with Schedule I of Solid Waste Management 2 Rules, 2016 (hereinafter referred to as ‘MSW
Rules, 2016")” a letter dated 23.05.2024 was issued to physically submit the action taken
till date by the concerned Nagar Palikas in compliance of SWM Rules, 2016 (Annexure
A) to which replies were submitted dated 28.05.2024 (Annexure B-1 & Annexure B-2),

respectively.

. Letter to director, DLB

Letter to the Director of DLB was issued requesting to direct the concerned ULBs to
ensure the compliances of MSW Rules, 2016 and to apply for Environmental Clearance,

if applicable. (Annexure- C)

. Inspection of MSW Sites:

The Municipal Solid Waste (MSW) sites of Chirawa (Jhunjhunu district), Jhunjhunu, and
Taranagar (Churu district) were inspected on 25.06.2024 by officials from the Pollution
Control Board, Regional Office, Jhunjhunu to assess compliance with waste management

regulations.

During the visit of dump site of Nagar Palika Chirawa, municipal solid waste (MSW) it
was observed that segregation and processing at the dump site were temporarily halted
due to the expiration of the previous tender. A new tender was informed to be allotted
soon. Approximately 16 MT of solid waste per day was collected from the Chirawa
Nagarpalika area is being dumped at this site as informed by the representative (latitude

28.263946, longitude 75.640626). Local bodies headquarters, Jaipur gave work order to
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M/s. MK.G. Computers, dated 22.09.2023 for Chirawa Nagar Palika, for the processing
and disposal of legacy waste. The contacted representative informed that approximately
900 MT of legacy waste per day was being processed. During the visit, fresh municipal
solid waste was observed dumped in heaps on one portion of the total land, separated
from the legacy waste. No stagnation of leachate noticed at the dumpsite. According to
the individual in charge of the site for the purpose of biomining of legacy waste, no
leachate was generated due to the high temperatures observed in this region. However,
no leachate management was adopted. Powdered culture was informed to be mist-
sprayed for stabilization. RDF material was found segregated and informed to be sent to
M/s Green Gene Recyclers Pvt. Ltd., Chittorgarh, Rajasthan. No records of quantity of
RDF waste sent was provided during inspection. No fire incidents were noted during the
inspection. However, the unit was instructed to take necessary precautions to prevent
fires and to provide fire safety equipment on a permanent basis, as per CPCB guidelines.
The unit has also been instructed to develop a sanitary landfill site and a bio-composting

site at the earliest.

The dump site of Nagar Palika Taranagar was also inspected on June 25, 2024. During
the visit, municipal solid waste (MSW) segregation and processing at the dump site was
not carried out. Approximately 11 MT of solid waste per day was collected from the
Taranagar Nagarpalika area was being dumped at this site as informed by the
representative (latitude 28.654262, longitude 75.069032). Local bodies headquarters,
Jaipur gave work order to M/s. M.K.G. Computers, dated 22.09.2023 for Taranagar Nagar
Palika, for the processing and disposal of legacy waste. Bio-mining was not yet started.
No stagnation of leachate noticed at the dumpsite. According to the individual in charge
of the site for the purpose of biomining of legacy waste, no leachate was generated due
to the high temperatures observed in this region. However, no leachate management was
adopted. The dumpsite had wall on one side; however, the remaining sides remained
open. However, the waste was even found outside the wall boundary. During the visit,
fresh municipal solid waste was observed dumped on one portion of the total land,
separated from the legacy waste. No fire incidents were noted during the inspection.
However, the unit was instructed to take necessary precautions to prevent fires and to
provide fire safety equipment on a permanent basis, as per CPCB guidelines. The unit
has also instructed to develop a sanitary landfill site and a bio-composting site at the

earliest.

. Issuance of Show Cause Notices:

Based on the inspection findings, Show Cause Notices highlighting deficiencies and non-
compliance issues were issued to the concerned Nagar Palikas. The notices were issued
vide letters dated 02.07.2024. Copies of the notices are attached as Annexure D-1 and

Annexure D-2.
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E. Submission of Replies to Show Cause Notices:

The concerned Nagar Palikas submitted their replies to the Show Cause Notices where
they requested provide additional time to ensure compliance. The responses were

received via letters dated 22.07.2024 and 31.07.2024, respectively.

Ambient Air Quality Monitoring:

Ambient Air Quality Monitoring was conducted at the MSW dumpsites. The analysis

reports of the air samples collected are attached as Annexure E-1 and Annexure E-2.

. Present Status Report and Compliance Action Plan:

The concerned Nagar Palikas were directed to submit a Present Status Report on the
observed deficiencies from the site inspections and the non-compliances noted in the
Joint Committee Report (Annexure F-1 & Annexure F-2, respectively).

The report shall include detailed corrective actions taken, supporting evidence, and an

updated compliance plan with timelines for achieving full compliance.

N
J
(Sudheer Yadav)

Regional Officer
RSPCB, Jhunjhunu

il A
it sttt
TR Yot Franor W,
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Regional Office “' M ol
Rajasthan State Pollution Control Board, Jhunjhunu ?‘J IFE
Email: - rorpcb.jjn@gmail.com : : :\\ 7 | Lifestyle for
Www.environment.rajasthan.gov.in \ ¢  Environment
Ph: -01592-295461
No RPCB/RO-Jhunjhunu/JHU-GEN-06/ 1Y26-3427% Date: - 02.07.2024
Executive officer .
Nagar Palika Chirawa,
District Jhunjhunu

Sub.:- Show cause notice for intended legal prosecution under section 48 of the Water
(Prevention & Control of Pollution) Act, 1974; under section 37 and section 41 of Air
(Prevention & Control of Pollution) Act, 1981 and intended directions under section 05
of the Environment Protection Act, 1986.

Ref.: - Inspection of dumpsite located at Bhagniya Johar, Chirawa on 25.06.2024
Sir,

This notice is issued without prejudice to the right of the Rajasthan State Pollution Control
Board (hereinafter called as “the Board’) to initiate proceeding under the provisions of the
Water (Prevention & Control of Pollution) Act-1974 (hereinafter called as “the Air Act’) for
violation of various provisions of these Acts here-in-after shown: -

1. Whereas, the Water (Prevention & Control of Pollution) Act, 1974 (herein after referred
to as the “Act”) has come into force in whole of State of Rajasthan with effect from
23.03.1974.

2. And whereas, the “Act” is enacted to provide for prevention, control and abatement of
water pollution and to carryout aforesaid purpose, the Rajasthan State Pollution Control
Board (herein after referred to as the “Board”) has been conferred power to take such
steps as are deemed necessary for prevention, control and abatement of water pollution,

3. And whereas, the provisions of section 24 of the Act clearly states about prohibition on
the use of stream or well or sewer or land for disposal of polluting matters as follows: -
a. No person shall knowingly cause or permit any poisonous, noxious or polluting

matter determined in accordance with such standards as may be laid down by the
state Board to enter (whether directly or indirectly) into any stream or well or sewer
or on land; or : :

b. No person shall knowingly cause or permit to enter into any stream any other matter
which may tend, either directly or in combination with similar matters, to impede the
proper flow of water of the stream in a mann Izgl ur@
substantial aggravation of pollution dul 85%5 causes'dr of its consequ

4. Whereas, the provisions of section 25/26 Dk the \A@i@a%&:ﬁig Ry Deeglals Dhapshval
esignation /§ vironmenta
Halets  Engineer £ G
sigsiey  Date: 2024.07.82 #6:02:39 |
XIS Pivgeiad, wered, W 01 /90 Bei—11 Sy SRR o .;-,-,,n;,‘,_,. 001

CP-01/90, Raj Complex, First Floor, RIICO Phase-II, Jhunjhunu (Rajasthan)-333001
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Regional Office
Rajasthan State Pollution Control Board, Jhunjhunu

hFE

Email: - rorpchb.jjn@gmail.com Lifestyle for
www.environment.rajasthan.gov.in Environment

Ph: -01592-295461

restrictions on outlets and dlscharges that no person shall without the previous consent

of the State Board -

a. Establish or to take any steps to establish, any industry, operation or process, or any
treatment and disposal system or any extension or addition there to, which is likely
to discharge sewage or trade effluent into a stream or well or sewer or on land or

b. Bring into use any new or altered outlet forAthe discharge of sewage or trade effluent
or

¢. Begin to make any new discharge of sewage or trade effluent.

And whereas, the discharge of sewage /trade effluent without treatment up to the

prescribed standards and without consent of the Board is in contravention to the

provisions of Water (Prevention & Control of Polluhon) Act, 1974.

And whereas, the provisions of section 22 of the Air Act clearly states about the

'prohibition on emissions of air pollutants in excess of the standards, as follows-

Section 22(1): No person operating any industrial plant, in any air pollution control area,
shall emit any air pollutant in excess of the standards laid down by the State Board.

And whereas, the provisions of Section 21(1) of the Air Act states that no person shall,
without the previous consent of the State Board, establish or operate any industrial
plant in an air pollution control area.

And whereas, the Solid Waste Management Rules, 2016 has come into force in whole of
State of Rajasthan with effect from 08.04.2016.

In accordance with the Solid Waste Management Rules, 2016, and further amendments,
local authorities and village Panchayats of census towns and urban agglomerations
which must be adhered to duties and responsibilities as per Rule 15 and Schedule I of
the said rules.

And whereas, the provision 15(y) of the Solid Waste Management Rules, 2016,
requires the urban local bodies to make an application in Form-I for grant of
authorization for setting up waste processing, treatment or disposal facility, if the
volume of waste is exceeding five metric tons per day including sanitary landfills
from the State Pollution Control Board or the Pollution Control Committee, as the
case may be.

And whereas, Hon'ble NGT in its order dated 19.03.2024 in the original application no.
247/2024 has taken Suo-motu cognizance, regarding improper disposal of municipality
solid waste & legacy waste, which may result into the geymation of methane Hotgpo.
And whereas, in compliance of Hon’ble Niézjikerser da g Qa)t%r @e 7 e

no. 606/2018, Central Pollution Control Boatd" @%B)B@ﬁ&ibﬁ%@%&ﬁdb‘l e
Designation Z&enigh & vironmental
Engineer NG/ 4 2 -
Dat 024 07.82 46 O 39
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of legacy waste, which shall be adhered to.

13. And whereas, dumpsite under Nagar Palika, Chirawa located at Bhagniya Johar,
Chirawa, was visited by the board officials on 25.06.2024 and following deficiencies
were observed:

1.  Analysis of various screened fractions, i.e., fine earth/bio-earth, was not carried
out prior to its disposal/utilization.

2. Records and documents for the disposal/utilization of RDFs, inerts, and fine
earth were not maintained.

3.  No standard operating procedure for preventing and managing dumpsite fires
was maintained.

4. No fire tender and arrangements for fire extinguishing were observed at the
site.

5. No records were maintained of the daily door-to-door collection of fresh waste
disposed of at the dumpsite.

6. Segregation of fresh waste is not taking place, and compost pits for the
decomposition of biodegradable waste are not in use.

7. An emergency tipping area is not provided to set aside incoming loads of
material known to be on fire or suspected of being so.

8. Methane gas detectors are not installed on-site (on the downside).

9. The temperature at the windrows/cones is not monitored using a non-contact
infrared thermometer.

10. CCTV cameras are not installed at the site, and the site remains open with no
fencing provisions to check unauthorized entries.

11. No plan has been proposed for the development of a sanitary landfill for
further disposal of fresh solid waste.

14. And whereas, above stated violations of the provisions of the solid waste management
rules, 2016 and provisions of the Air Act & Water Act have been viewed seriously by the
State Board. ' ,

15. And therefore, in view of the above non-compliances, under the powers conferred by
Section 5 of the Environmental Protection Act, 1986, you are hereby directed to take the

suitable actions to rectify the non—comphances obs@fg ﬂa@ulpen 1% w'.

submit the compliance report of the same wg%m% aésl :

e 1ssu tfjlce.
tally kD anetwal
16. And whereas, you have failed to submit a proposal[femghet av 3 O cramigatal
Engineer

Date: 2024.07°8¢ 02 39 IST
ST Birgeraw, Yormad, WA 01 /90 Bei—II e aﬁ%ﬂmeﬁge ER
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landfill site and obtain consent for the same under Air Act & Water Act.

17. And whereas, section 48 of the Water Act & and section 41 of the Air Act provides that
in case an offence under this Act has been committed by any Department of
Government, the Head of the Department shall be deemed to be guilty of the offence
andrshall be liable to be proceededwaginst and punishable accordinglyfiesy

' 18. And therefore, in view of the above stated violation under Water Act & A1r Act, the
Board intends to initiate legal action against the Project Proponent under relevant
sections of the said acts.

In view of 'the above, this show cause notice is being issued as to why legal proceedings
should not be initiated against you for violation of Solid Waste Management Rules, Water
Act & Air Act.

If you have any objection against this action, you may submit your reply in this regard
that shall reach this office within 15 Mn the date of issue of this letter, failing which

the action mentioned above shall be taken without any further intimation.

(Deepak Dhanetwal)
Regional Officer
Copy to: - 1. Master File, RPCB, Jhunjhunu

Regional Officer

Signature

Digitally signed by
Designation ; Fvironmental
Engineer , 2 oh 16
Dat 2.024 07 ‘ 0 IS
ST Bivgerad, yomad, WA, o1 /90 W—Ilmaﬁaﬁﬁa@ﬁee TSR ¢

CP-01/90, Raj Complex, First Floor, RIICO Phase-II, Jhunjhunu (Ra] asthan)- 333001
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No RPCB/RO-Jhunjhunu/JHU-GEN-06/ [%,9 ¢ ~1Y4 2.9 Date: - 02.07.2024
Executive officer

Nagar Palika Taranagar,

District Churu

Sub.:-  Show cause notice for intended legal prosecution under section 48 of the Water (Prevention &

Control of Pollution) Act, 1974; under section 37 and section 41 of Air (Prevention & Control of

Pollution) Act, 1981 and intended directions under section 05 of the Environment Protection
Act, 1986.

Ref.:- Inspection of dumpsite located at Alyla Road, Taranagar on 25.06.2024
Sir,

This notice is issued without prejudice to the right of the Rajasthan State Pollution Control Board
(hereinafter called as ‘the Board’) to initiate proceeding under the provisions of the Water
(Prevention & Control of Pollution) Act-1974 (hereinafter called as ‘the Air Act’) for violation of
various provisions of these Acts here-in-after shown: -

1. Whereas, the Water (Prevention & Control of Pollution) Act, 1974 (herein after referred to as the
“Act”) has come into force in whole of State of Rajasthan with effect from 23.03.1974.

2. And whereas, the “Act” is enacted to provide for prevention, control and abatement of water
pollution and to carryout aforesaid purpose, the Rajasthan State Pollution Control Board (herein
after referred to as the “Board”) has been conferred power to take such steps as are deemed
necessary for prevention, control and abatement of water pollution,

3. And whereas, the provisions of section 24 of the Act clearly states about prohibition on the use
of stream or well or sewer or land for disposal of polluting matters as follows: -

a. No person shall knowingly cause or permit any poisonous, noxious or polluting matter
determined in accordance with such standards as may be laid down by the state Board to
enter (whether directly or indirectly) into any stream or well or sewer or on land; or

b. No person shall knowingly cause or permit to enter into any stream any other matter which
may tend, either directly or in combination with similar matters, to impede the proper flow of
water of the stream in a manner leading or likely to lead to a substantial aggravation of
pollution due to other causes or of its consequences,

4. Whereas, the provisions of section 25/26 of the water Act, further clarifies about restrictions on
outlets and discharges that no person shall without the previous consent of the State Board -

a. Establish or to take any steps to establish, any industry, operation or process, or any

treatment and disposal system or any extension or tltj,r @id to
discharge sewage or trade effluent into a s o8 ﬁi)g?éell or sewer or on land or /
b. Bring into use any new or altered outlet for th&l . arg igitalbasioned R anetwal
AL esignation /8e vironmental

Englneer

3 e o
CP-01/90, Ra] Complex Fu‘st Floor, RIICO Phase-II, Jhunjhunu (Ra]asthan) 333001
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c. Begin to make any new discharge of sewage or trade effluent.

5. And whereas, the discharge of sewage /trade effluent without treatment up to the prescribed
standards and without consent of the Board is in contravention to the provisions of Water
(Prevention & Control of Pollution) Act, 1974.

6. And whereas, the provisions of section 22 of the Air Act clearly states about the prohibition on
emissions of air pollutants in excess of the standards, as follows-

Section 22(1): No person operating any industrial plant, in any air pollution control area, shall
emit any air pollutant in excess of the standards laid down by the State Board.

7. And whereas, the provisions of Section 21(1) of the Air Act states that no person shall, without
the previous consent of the State Board, establish or operate any industrial plant in an air
pollution control area.

8. And whereas, the Solid Waste Management Rules, 2016 has come into force in whole of State of
Rajasthan with effect from 08.04.2016.

9. In accordance with the Solid Waste Management Rules, 2016, and further amendments, local
authorities and village Panchayats of census towns and urban agglomerations which must be
adhered to duties and responsibilities as per Rule 15 and Schedule I of the said rules.

10. And whereas, the provision 15(y) of the Solid Waste Management Rules, 2016, requires the
urban local bodies to make an application in Form-I for grant of authorization for setting up
waste processing, treatment or disposal facility, if the volume of waste is exceeding five
metric tons per day including sanitary landfills from the State Pollution Control Board or the
Pollution Control Committee, as the case may be.

11. And whereas, Hon’ble NGT in its order dated 19.03.2024 in the original application no. 247/2024
has taken Suo-motu cognizance, regarding improper disposal of municipality solid waste &
legacy waste, which may result into the formation of methane Hotspot.

12. And whereas, in compliance of Hon’ble NGT order dated 16.01.2019 in the matter of OA no.
606/2018, Central Pollution Control Board (CPCB) has issued guidelines on disposal of legacy
waste, which shall be adhered to.

13. And whereas, dumpsite under Nagar Palika, Taranagar located at Alyla Road, Taranagar, was
visited by the board officials on 25.06.2024 and following deficiencies were observed:

1.  No standard operating procedure for preventing and managing dumpsite fires was
maintained.
No fire tender and arrangements for fire extinguishing were observed at the site.

3. No records were maintained of the daily door-to-door collection of fresh waste and
their transportation details.

4.  Segregation of fresh waste is not taking place, alsio H)sém P— nqt
for the decomposition of biodegradalslejmegstes g‘ &
5.  An emergency tipping area is not pro%ﬁgﬁs?o sdDigsialey isignadhigy1b)
Designation j{g_enl

Engineer

24.07 82
o BiFaw, WA, WAL 01 /90 Dei-11 &t sieifires Da%%o 7 ‘u‘ ¢

CP-01/90, Raj Complex, First Floor, RIICO Phase-II, Jhunjhunu (Rajasthan)- 333001




40

Regional Office
Rajasthan State Pollution Control Board, Jhunjhunu
Email: - rorpcb.jjn@gmail.com

www.environment.rajasthan.gov.in
Ph: -01592-295461

llFE

Lifestyte for
Environment

known to be on fire or suspected of being so.

6.  Methane gas detectors are not installed on-site (on the downside).

7.  CCTV cameras are not installed at the site, and the site remains partially open with no
fencing provisions to check unauthorized entries.

8.  No plan has been proposed for the development of a sanitary landfill for further
disposal of fresh solid waste.

14. And whereas, above stated violations of the provisions of the solid waste management rules,
2016 and provisions of the Air Act & Water Act have been viewed seriously by the State Board.

15. And therefore, in view of the above non-compliances, under the powers conferred by Section 5
of the Environmental Protection Act, 1986, you are hereby directed to take the suitable actions to
rectify the non-compliances observed during the inspection and submit the compliance report of
the same within 15 days of the issuance of this notice.

16. And whereas, you have failed to submit a proposal for the development of sanitary landfill site
and obtain consent for the same under Air Act & Water Act.

17. And whereas, section 48 of the Water Act & and section 41 of the Air Act provides that in case
an offence under this Act has been committed by any Department of Government, the Head of
the Department shall be deemed to be guilty of the offence and shall be liable to be proceeded
against and punishable accordingly.

18. And therefore, in view of the above stated violation under Water Act & Air Act, the Board
intends to initiate legal action against the Project Proponent under relevant sections of the said
acts.

In view of the above, this show cause notice is being issued as to why legal proceedings should not
be initiated against you for violation of Solid Waste Management Rules, Water Act & Air Act.

If you have any objection against this action, you may submit your reply in this regard that shall
reach this office within 15 days from the date of issue of this letter, failing which the action
mentioned above shall be taken without any further intimation.

(Deepak Dhanetwal)

Regional Officer
Copy to: - 1. Master File, RPCB, Jhunjhunu

Signature

RajKaj Ref
8564855 Digitally signed by D ak Dhanetwal
Designation 4§  @hvironmental
Englneer
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S.No. Report Complience

|
g Analysis of various screened fractions, i.e.,fine Issued notlce to firm regarding
earth/bio-earth, was not carried out prior to its this, - ° )
disposal/utilization.
2

maintained. weight of those fractions is the

for calculation of legacy waste

quantity executed (Attached)
No Standard operation procedure for preventing | No major incident recorded at

and managing dumpsite fires was maintained. site hence Firebirgade is there
| ‘ for any small incident
4 No fire tender and arrangements for fire L 3 ipment

Records and document for the disposal/utilization | Required documents for rdf and
( of RDFs. inerts, and fine earth were not inerts are maintained and also
e

Lo

tender for fire safety equipme
extinguishing were observed at the site.

is in process

D:/New Letter File 2023

(Latter Flle 2024-25) S
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The Executive Officer,
Nagar Palika, Chirawa,
Jhunjhunu

Sub.: - Regarding Present Status Report of MSW Site, Chirawa

Ref.: -1. Hon’ble NGT order in OA 247/2024 dated 19.03.2024 in the matter of news item titled
“Ahmedabad Surat landfills among worst three methane hotspots in India” appearing in the
Times of India dated 07.02.2024

2. Show Cause Notice issued vide letter dated 02.07.2024
3. Your reply dated 31.07.2024

Sir,

This is with reference to the notice issued by the State Pollution Control Board vide letter dated
02.07.2024, and the reply submitted by your office vide letter dated 31.07.2024 concerning the non-
compliances observed during inspection of your MSW site. Additionally, the Joint Committee appointed
in the matter of Hon'ble National Green Tribunal (NGT) Original Application No. 247/2024 has reviewed
the status of your MSW site and noted persistent non-compliances under your jurisdiction.

A. The deficiencies observed during inspection were as follows:

1. Analysis of various screened fractions i.e. fine earth/bio-earth was not carried out prior to its
disposal/utilization.

2. Records and documents for the disposal/utilization of RDFs, inert, and fine earth were not
maintained.
No standard operating procedure for preventing and managing dumpsite fires was maintained.
No fire tender and arrangements for fire extinguishing were observed at the site.

5. No records were maintained of the daily door-to-door collection of fresh waste disposed of at the
dumpsite.

Validity unknownSignature valid

DeS|gnatlon /
= Englneer
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10.

§ 13 13

Segregation of fresh waste is not taking place, and compost pits for the decomposition of
biodegradable waste are not in use.

An emergency tipping area is not provided to set aside incoming loads of material known to be
on fire or suspected of being so.

Methane gas detectors are not installed on-site (on the downside). X

The temperature at the windrows/cones is not monitored using a non-contact infrared
thermometer.

CCTV cameras are not installed at the site, and the site remains open with no fencing provisions
to check unauthorized entries.

No plan has been proposed for the development of a sanitary landfill for further disposal of fresh
solid waste. -

- Further the specific observations in the Joint Committee Report of the NGT case OA 247/2024 are

as follows:

3000 N O O i

There is a 44% gap in solid waste management in Chirawa.

Fresh waste disposal is ongoing at the dumpsite.

Though remediation of legacy waste has been started but all necessary process including
conducting a baseline survey, ensuring waste stabilization and implementing bio-culture and
aeration before processing the waste is not being followed.

Gas Collection System is not installed at the dumpsite.

Methane detectors are not installed at the dumpsite.

Regular Ambient Air Quality Monitoring is not been carried out.

On-site monitoring of methane emissions is not done on dumpsite.

Fire incidents reported on dumpsite.

Provision for leachate collection & treatment not provided.

10. There is no Sanitary Landfill Site at Chirawa.

§ ik

C. Further you are also directed to ensure following corrective measures:

You are required to submit an action plan for blommmgvcﬁ“l@@(cvﬂ‘ﬁﬁwa@lﬂﬁﬁt&e valid

Digitally signed by §
Designation (£

Engineer \
Date: 2025.01.\#9:24:25 IST
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2. Methane detectors at appropriate locations shall be installed & necessary fire preventive
measures shall be implemented.

3. Regular monitoring of methane at source shall be carried out at the dumpsites till the bio-
remediation is completed.

4. Quarterly monitoring reports of methane monitoring shall be submitted to the SPCB.

5. Regular Ambient Air Quality Monitoring shall be conducted and quarterly reports shall be
submitted to SPCB.

6. The quantity of methane generated from the dumpsite shall be reported on annual basis to the
SPCB.

D. You are hereby directed to submit a comprehensive present status report addressing both the non-
compliances cited in the State Board notice and those observed by the Joint Committee in the NGT
case. This report should include:

1. Detailed corrective actions taken for each non-compliance.
2. Supporting evidence and documentation.
3. An updated compliance plan with timelines.

Kindly provide your response by 11.01.2024. Failure to furnish the required information within the

stipulated time may result in further action as per the provisions of relevant environmental acts and
rules.

Your prompt attention to this matter is highly appreciated.

Sincerely,

(Sudheer Yadav)
EE & Regional Officer

Validity unknownSignature valid

Desugnatlon
Engineer 4
Date: 2025.01.%
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The Executive Officer,
Nagar Palika, Taranagar,
Churu

Sub.: - Regarding Present Status Report of MSW Site, Taranagar

Ref.: -1. Hon’ble NGT order in OA 247/2024 dated 19.03.2024 in the matter of news item titled
“Ahmedabad Surat landfills among worst three methane hotspots in India” appearing in the
Times of India dated 07.02.2024

2. Show Cause Notice issued vide letter dated 02.07.2024

3. Your reply dated 22.07.2024

Sir,
This is with reference to the notice issued by the State Pollution Control Board vide letter dated
© 02.07.2024, and the reply submitted by your office vide letter dated 22.07.2024 concerning the non-
compliances observed during inspection of your MSW site. Additionally, the Joint Committee appointed
in the matter of Hon'ble National Green Tribunal (NGT) Original Application No.247/2024 has reviewed
the status of your MSW site and noted persistent non-compliances under your jurisdiction.

A. The deficiencies observed during inspection were as follows:

No standard operating procedure for preventing and managing dumpsite fires was maintained.
No fire tender and arrangements for fire extinguishing were observed at the site.
No records were maintained of the daily door-to-door collection of fresh waste and their
transportation details.

4. Segregation of fresh waste is not taking place, and compost pits are not constructed for the
decomposition of biodegradable waste.

5. An emergency tipping area is not provided to set aside incoming loads of material known to be

on fire or suspected of being so. Validity unknownSignature valid

DeS|gnat|on N
Engineer
Date: 2025.01.8

9:28:35 IST
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Methane gas detectors are not installed on-site (on the downside).
CCTV cameras are not installed at the site, and the site remains partially open with no fencing
provisions to check unauthorized entries.

No plan has been proposed for the development of a sanitary landfill for further disposal of fresh
solid waste.

B. Further the specific observations in the Joint Committee Report of the NGT case OA 247/2024 are

as follows:

1. Thereis a 100 % gap in solid waste management in Taranagar.

2. There is no processing of solid waste in Taranagar and 100 % fresh waste is being dumped at the
dumpsite.

3. Fresh waste disposal is ongoing at the dumpsite.

4. Gas Collection System is not installed at the dumpsite.

5. Methane detectors are not installed at the dumpsite.

6. Regular Ambient Air Quality Monitoring is not been carried out.

7. On-site monitoring of methane emissions is not done on dumpsite.

8. Provision for leachate collection & treatment not provided.

9. There is no Sanitary Landfill Site at Taranagar.

C. Further you are also directed to ensure following corrective measures/actions:

1
2
3,

You are required to submit an action plan for biomining of legacy waste dumpsites.

Status of bio-mining which was proposed to be started after August, 2024.

Methane detectors at appropriate locations shall be installed & necessary fire preventive
measures shall be implemented.

Regular monitoring of methane at source shall be carried out at the dumpsites till the bio-
remediation is completed.

Quarterly monitoring reports of methane monitoring shall be submitted to the SPCB.

Regular Ambient Air Quality Monitoring shall be conducted and quarterly reports shall be
submitted to SPCB.

The quantity of methane generated from the dumpsite shall be reported on annual basis to the
SPCB. Validity unknownSignature valid

Digitally signed by ‘eer Yadav
Designation ¢
Engineer

Date: 2025.01
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D. You are hereby directed to submit a comprehensive present status report addressing both the non-
compliances cited in the State Board notice and those observed by the Joint Committee in the NGT
case. This report should include:

1. Detailed corrective actions taken for each non-compliance.

2. Supporting evidence and documentation.

3. An updated compliance plan with timelines.
Kindly provide your response by 11.01.2024. Failure to furnish the required information within the
stipulated time may result in further action as per the provisions of relevant environmental acts and
rules.

Your prompt attention to this matter is highly appreciated.

Sincerely,

(Sudheer Yadav)
EE & Regional Officer

Validity unknownSignature valid

Digitally signed by
Designation / y
Engineer
Date: 2025.01.

Reason-Annroved
Lt
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The Executive Officer,
Nagar Palika, Chirawa,
District- Jhunjhunu

Sub.:-Regarding Present Status Report of MSW Site, Chirawa

Ref.: 1. Hon’ble NGT order in OA 247/2024 dated 19.03.2024 in the matter of news
item titled “Ahmadabad Surat Landfills among worst three methane hotspots in
India” appearing in the Times of India dated 07.02.2024.

2. Show cause notice issued vide letter dated 02.07.2024.

3. Your reply dated 31.07.2024.

4. Letter issued to submit present status report dated 08.01.2025.

Sir,

This is with reference to the notice issue by the State pollution Control Board vide
letter dated 08.01.2025 & 02.07.2024 and the reply submitted by your office vide letter
dated 31.07.2024 concerning the non-compliances observed during inspection of your
MSW site. Additionally, the Joint Committee appointed in the matter of Hon’ble
National Green Tribunal (NGT) Original Application No. 247/2024 has reviewed the
status of your MSW site and persistent non-compliances under your jurisdiction.

A. The deficiencies observed during the inspection were as follows:

1. Analysis of various screened fractions i.e. fine earth/bio-earth was not carried out
prior to its disposal/utilization.

2. Records and documents for the disposal/utilization of RDFs, inert and fine earth
were not maintained.

3. No standard operating procedure for preventing and managing dumpsite fires

were maintained.

No fire tender and arrangements for fire extinguishing were observed at the site.

No records were maintained of the daily door-to-door collection of fresh waste

disposed of at the dumpsite.

o e
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Segregation of fresh waste is not taking place and compost pits for the
decomposition of biodegradable waste are not in use.

An emergency tipping area is not provided to set aside incoming loads of material
known to be on fire or suspected of being so.

Methane gas detectors are not installed on-site (on the downside).

The temperature at the windrows/cones is not monitored using a non-contact
infrared thermometer.

CCTV cameras are not installed at the site and the site remains open with no
fencing provisions to check unauthorized entries.

No plan has been proposed for the development of a sanitary landfill for further
disposal of fresh solid waste.

Further the specific observations in the Joint Committee Report of the NGT case
OA 247/2024 are as follow:

There is a 44% gap in solid waste management in Chirawa

Fresh waste disposal is ongoing at the dumpsite.

Though remediation of legacy waste has been started but all necessary process
including conducting a baseline survey, ensuring waste stabilization and
implementing bio-culture and aeration before processing the waste is not being
followed.

Gas Collection System is not installed at the dumpsite.

Methane detectors are not installed at the dumpsite.

Regular Ambient Air Quality Monitoring is not been carried out.

On-site monitoring of methane emissions is not done on dumpsite.

Fire incidents reported on dumpsite.

Provision for leachate collection && treatment not provided.

. There is no Sanitary Landfill Site at Chirawa.

Further you are also directed to ensure following corrective measure:

You are requested to submit an action plan for biomining of legacy waste
dumpsites.

ST DI, T a1, WAL 01—-90 Boi—Il A 3lefie &= g, Toe=— 333001
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2. Methane detectors at appropriate locations shall be installed & necessary fire
preventive measures shall be implemented.

3. Regular monitoring of methane at source shall be carried out at the dumpsites till
the bio-remediation is completed.

4. Quarterly monitoring reports of methane monitoring shall be submitted to the
SPCB.

5. Regular Ambient Air Quality Monitoring shall be conducted and quarterly reports
shall be submitted to SPCB.

6. The quantity of methane generated from the dumpsite shall be reported on annual
basis to the SPCB.

D. You are hereby directed to submit a comprehensive present status report
addressing both the non-compliances cited in the State Board notice and those
observed by the Joint Committee in the NGT case. This report should include:

1. Detailed corrective actions taken for each non-compliance.
2. Supporting evidence and documentation.
3. An updated compliance plan with timelines.

Kindly provide your response by 12.02.2025. Failure to furnish the required
information within the stipulated time may result in further action as per the
provisions of relevant environmental acts and rules

Your prompt attention to this matter is highly appreciated.

Sincerely,

g =

(Sudheer Yadav)
EE & Regional Officer D/L
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The Executive Officer,
Nagar Palika, Taranagar,
District- Churu

Sub.:-Regarding Present Status Report of MSW Site, Taranagar

Ref.: 1. Hon’ble NGT order in OA 247/2024 dated 19.03.2024 in the matter of news
item titled “Ahmadabad Surat Landfills among worst three methane hotspots in
India” appearing in the Times of India dated 07.02.2024.

2. Show cause notice issued vide letter dated 02.07.2024.

3. Your reply dated 22.07.2024.

4. Letter issued to submit present status report dated 08.01.2025.

Sir,

This is with reference to the notice issue by the State pollution Control Board vide
letter dated 08.01.2025 & 02.07.2024 and the reply submitted by your office vide letter
dated 31.07.2024 concerning the non-compliances observed during inspection of your
MSW site. Additionally, the Joint Committee appointed in the matter of Hon’ble
National Green Tribunal (NGT) Original Application No. 247/2024 has reviewed the
status of your MSW site and persistent non-compliances under your jurisdiction.

A. The deficiencies observed during the inspection were as follows:

1. No standard operating procedure for preventing and managing dumpsite fires

were maintained.

No fire tender and arrangements for fire extinguishing were observed at the site.

No records were maintained of the daily door-to-door collection of fresh waste and

their transportation details.

4. Segregation of fresh waste is not taking place and compost pits are not constructed
for the decomposition of biodegradable waste.

5. An emergency tipping area is not provided to set aside incoming loads of material
known to be on fire or suspected of being so.

SN

..............................................................................................................................
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Methane gas detectors are not installed on-site (on the downside).

CCTV cameras are not installed at the site and the site remains open with no
fencing provisions to check unauthorized entries.

No plan has been proposed for the development of a sanitary landfill for further
disposal of fresh solid waste.

Further the specific observations in the Joint Committee Report of the NGT case
OA 247/2024 are as follow:

There is a 100% gap in solid waste management in Taranagar.

There is no processing of solid waste in Taranagar and 100% fresh waste is being
dumped at the dumpsite. :

Fresh waste disposal is ongoing at the dumpsite.

Gas Collection System is not installed at the dumpsite.

Methane detectors are not installed at the dumpsite.

Regular Ambient Air Quality Monitoring is not been carried out.

On-site monitoring of methane emissions is not done on dumpsite.

Provision for leachate collection & treatment not provided.

There is no Sanitary Landfill Site at Taranagar.

Further you are also directed to ensure following corrective measures/actions:

You are required to submit an action plan for biomining of legacy waste dumpsites.
Status of bio-mining which was proposed to be started August, 2024.

Methane detectors at appropriate locations shall be installed & necessary fire
preventive measures shall be implemented.

Regular monitoring of methane at source shall be carried out at the dumpsites till
the bio-remediation is completed.

Quarterly monitoring reports of methane monitoring shall be submitted to the
SPCB.

Regular Ambient Air Quality Monitoring shall be conducted and quarterly reports
shall be submitted to SPCB.

The quantity of methane generated from the dumpsite shall be reported on annual
basis to the SPCB.
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D. You are hereby directed to submit a comprehensive present status report
addressing both the non-compliances cited in the State Board notice and those
observed by the Joint Committee in the NGT case. This report should include:

1. Detailed corrective actions taken for each non-compliance.
2. Supporting evidence and documentation.
3. An updated compliance plan with timelines.

Kindly provide your response by 12.02.2025. Failure to furnish the required
information within the stipulated time may result in further action as per the
provisions of relevant environmental acts and rules

Your proinpt attention to this matter is highly appréciated.

Sincerely,

—
-Q/ —
(Sudheer Yadav)
EE & Regional Officer 0/ &

RIS B, Jor T, WA, 01-90 Dol Qapt aiteNfras &= gjgr TroRe— 333001

CP-01/90, Raj Complex, First Floor, RIICO Phase-II,Jhunjhunu(Rajasthan)-333001



ANN EXVRE A9
60

774
Action Taken Report

Submitted in Reference to

Hon’ble National Green Tribunal (NGT)
Principal Bench, New Delhi order dated
19/03/2024 & 27/09/2024

In the Matter of
Original Application. No. 247/2024

“Ahmedabad Surat landfills among worst
three methane hotspots in India appearing in
the Times of India dated 07.02.2024”



775

61

Action Taken Report In the Matter of
Original Application. No. 247/2024
“Ahmedabad Surat landfills among worst three methane hotspots
in India appearing in the Times of India dated 07.02.2024”

INTRODUCTION

Hon’ble NGT vide order dated 19.3.2024 in O.A No. 247 /2024 took the
cognizance of suo-moto on the basis of News item titled "Ahmedabad
Surat landfills among worst three methane hotspots in India"
published in the News Paper of Times of India dated 07.02.2024. The
news item highlighted the emission of high-level Methane gas
emission sources identified by Indian Institute of Remote Sensing
(IIRS) and Indian Space Research Organisation (ISRO) in the four
states of nation covering 12 Cities. In the Rajasthan, the four
locations i.e. Chirawa, Taranagar, Jaisalmer and Barmer were
identified as the hotspots of high level Methane emission in which the
location of Jaisalmer district as per latitude/longitude specified in the

said order were related to Oil and Gas site

COMPLIANCES & ACTION TAKEN REPORT

The GPS location of the hotspots of methane generation in the IIRS
report was compared with the GPS location of the O&G facilities in the
particular cities provided by the SPCBs/PCCs. O&G facilities close to
the hotspots as per the IIRS report could be identified based on the
assessment. As per assessment of location, the hotspot site of high-
level methane emission in the Jaisalmer district were found adjacent
to Oil & Gas -GGS site of M/s Focus energy Ltd. SGL gas field,
Jaisalmer which has been established/operated at Block-RJ-ON/6,
Village-Langtala, Tehsil & District-Jaisalmer (Latitude-27.141,
Longitude-69.759) which lies in Jurisdiction of Regional Office
Jaisalmer of RSPCB.

It is worth to mention that the unit M/s Focus Energy Limited has
been issued the Consent to Operate under Water Act, 1974 & Air
Act,1981 for Gas Gathering Station Plant at this location by RSPCB
vide order No.2023-2024/0il and Gas/12 dated 08/01/2024 for the
Gas Gathering Station activity @ 0.95 MMSCMD having validity up to
31/01/2028. (Copy Enclosed at Annexure-I). Unit was visited by the
Board officials along with the Air Quality Monitoring of the site during

Action taken report in the matter of Original Application. No. 247/2024
Page 2
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the period of 19 ® July 2024 to 22 th July 2024.(Copy of AAQM data

analysed during the period is enclosed at Annexure- II).

Details in terms of the identification of methane emission spots and

mitigation measure adopted by the unit as below :-

S.No.

Point Details

Action taken/Remarks

Methane gas generation

At  present, generation of
Natural Gas is 0.078 MMSCMD
in which content of Methane is
85 % (Mole percent) approx. All
the natural gas is supplied to
Ramgarh Gas Thermal Power
Plant(RGTPP located at Village-
Ramgarh, Jaisalmer for the
electricity /power generations
through closed conduit pipeline
adopting all safety measures.

1. Flaring- Nil 2. Other purpose-
Supplied to nearby Gas based
thermal power plant for the
power/electricity generation.

Disposal to Environment
of Methane

As reported/informed , there is
no flaring of the natural gas to
environment and 100 percent
converted to production hence
no incident of methane emission
reported to  environment
reported.

Methane detectors

Methane detectors are installed
and in working condition to
identify the any incident of
Methane leakage/emission

Fire Incidents (In last five
years)

No fire incident reported in last
five years

Mitigation measures
taken for reduction in

e Vapour Recovery System
installed

Action taken report in the matter of Original Application. No. 247/2024
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including methane

organic emission

process methane
emissions and regularly
maintenance to prevent
leaks.

¢ Methane-oxidizing bio
filters provided to reduce
methane emissions.

e Implementation of leak
detection and repair
system

e Provision of low bleed
pneumatic instruments to
minimize emission

e Regular maintenance and
inspection of equipment to
prevent leakage

6. Ambient air
monitoring

Compliance of
parameters)

quality
with

standards (Recent data &

the

Ambient air quality monitoring
were conducted by State Board
from 19/07/2024 to
21/07/2024 by State Board
through its Mobile Van in the
nearby  premises of  unit.
(Results are enclosed at
Annexure- II Attached). It is
observed that the parameters
SOx, Nox, CO, 0O3PM10 etc.
were found in limit as per
NAAQS norms.

Unit has also submitted the
ambient air quality monitoring
reports from MoEF
Certified /accredited laboratory
(enclosed at Annexure- III)
mentioning the concentration of
Methane as Total Hydrocarbon.

(Jagdish Choudhary)
Regional Officer
RSPCB, Jaisalmer

1 D SR

Action taken report in the matter of Original Application. No. 247/2024
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Annexure- | .
He ffice Oil and Gas

s Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004
W Phone: 0141-2716804
|
Registered
FileNo : F(Tech)/]aisalmer(]aisalmer)/7191(1)/2023-2024/6437-6439

OrderNo: 2023-2024/0il and Gas/12

Date: Jan 8 2024 3:43PM

Unit Id : 64681
M/s Focus Energy Limited

56 chandraveer singh Near Hotel Priya , Jaisalmer
Tehsil:Jaisalmer
District:Jaisalmer

Sub:

Ref:

Sir,

Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section 21(4) of Air (Prevention & Control of Pollution) Act, 1981.
Your application for Consent to Operate dated 16/02/2023 and subsequent correspondence.

Consent to Operate under the provisions of Section 25/26 of the Water (Prevention &
Control of Pollution) Act, 1974 (hereinafter to be referred as the Water Act) and under
Section 21 of the Air (Prevention & Control of Pollution) Act, 1981, (hereinafter to be referred
as the Air Act) as amended to date and rules & the orders issued thereunder is hereby
granted for your Gas Gathering Station plant situated at SGL Gas Field, Block-R]J-ON/6,
Village Langtala Jaisalmer Tehsil:Jaisalmer District:Jaisalmer , Rajasthan, subject to the
following conditions:-

1 That this Consent to Operate is valid for a period from 16/02/2023 to 31/01/2028.
2 That this Consent is granted for manufacturing / producing following products / by

products or carrying out the following activities or operation/processes or providing

following services with capacities given below:

Particular Type : Quantity with Unit

Gas Gathering Station Activity 0.95 MMSCMD

3 That this Consent to Operate is for existing plant, process & capacity and separate Consent
to Establish/Operate is required to be taken for any addition / modification / alteration in
process or change in capacity or change in fuel.

4 That the quantity of effluent generation along with mode of disposal for the treated
effluent shall be as under:

Page 1 of 4

Signature Not Verified

Digitally signed by $anjay Kothari
Date: 2024.01.085:45:14 IST
Reason: SelfAttested

Location:




Heﬁ5ffice Oil and Gas
Rajasthan State Pollution Control Board

I - . - 3
el 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
B i N A
O D Phone: 0141-2716804
-~
Registered
File No F(Tech)/Jaisalmer(Jaisalmer)/7191(1)/2023-2024/6437-6439
OrderNo: 2023-2024/0il and Gas/12 Date: Jan 82024 3:43PM
Unit Id : 64681
Type of effluent Max. effluent Recycled Qty Disposed Qty of effluent
generation of Effluent (KLD)and mode of disposal
(KLD) (KLD)
Domestic Sewage 0.500 NIL 0.500
Septic Tank and Soakpit
5 That the sources of air emissions along with pollution control measures and the emission

standards for the prescribed parameters shall be as under:

Sources of Air Emissions Pollution Control Prescribed
Measures Parameter Standard
Flare (1 No.) ADEQUATE STACK
HEIGHT

6 That this Consent to Operate shall also be considered for the period from
01.05.2018 to 15.02.2023.

7 That the industry shall comply with the provisions of Manufacture, Storage &
Impost of Hazardous Chemical Rules, 1989.

8 That fresh water requirement of 35-40KLD shall be met from groundwater with
prior permission from CGWA. That no ground water will be extracted in violation of
Central Ground Water Authority guideline.

9 That no waste water shall be discharged outside and inside the premises so as to
maintain zero discharge status.

10 That separated water which is produced at GGS plant shall be allowed to dry by
solar evaporation/ used in plantation and sprinkling purpose on haul road.

11 That the industry shall comply with all the conditions of Environmental Clearance
issued by the Ministry of Environment & Forest, Govt. of India, vide letters no.
J/11011/289/2009/1A-1I (1) dated 10.07.2009.

12 That the industry shall not install any source of air emission in violation of the
Environmental Clearance conditions and without obtaining prior Consent to
Establish from the State Board. The Power requirement shall be met from
MPT-Captive Power Plant.

13 That ambient air quality for the various parameters like HC and VOC shall get
checked by RSPCB at the cost of PP once in six months.

Page 2 of 4

Signature Not Verified

Digitally signed by $anjay Kothari
Date: 2024.01.0845:45:14 IST
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Heaﬁﬁ’fice 0il and Gas

S Rajasthan State Pollution Control Board
4, Institutional Area, Jhalana Doongari, Jaipur-302 004
‘Q(‘*—’%—-’Vﬁ’ Phone: 0141-2716804
Registered
File No F(Tech)/Jaisalmer(Jaisalmer)/7191(1)/2023-2024/6437-6439
OrderNo:  2023-2024/0il and Gas/12 - Date:  Jan 82024 3:43PM
Unit Id : 64681

14 That all fuels, lubricants and chemicals will be kept in well-designed storage
facility with regular inventory checking.

15 That the industry shall comply with the provisions of Hazardous Wastes
(Management, Handling and Transboundary =~ Movement)  Rules,2016to  manage,
handle and dispose the (Hazardous Waste).

16 That green belt shall be developed in at least 33% area to mitigate the effects of
fugitive emissions all around the plant as per CPCB guidelines in consultation with
the local DFO. Thick greenbelt with suitable plant species like Rohida, Shisham,
Khejri, Ber and other desert species shall be developed around the plant.

17 That, notwithstanding anything provided hereinabove, the State Board shall have the
power and reserves its right, as contained under Section 27(2) of the Water Act and
under Section 21(6) of the Air Act to review anyone or all of the conditions imposed
here in above and to make such variation as it deems fit for the purpose of Air Act &
Water Act.

18 That the grant of this Consent to Operate is issued from the environmental angle only,
and does not absolve the project proponent from the other statutory obligations
prescribed under any other law or any other instrument in force. The sole and complete
responsibility  to comply with the conditions laid down in all other laws for the time-being
in force, rests with the industry/ unit/ project proponent,

19 That the grant of this Consent to Operate shall not, in any way, adversely affect or
jeopardize the legal proceeding, if any, instituted in the past or that could be instituted
againt you by the State Board for violation of the provisions of the Water Act and Air Act or
the Rules made thereunder.

20 That the Project Proponent shall comply with provisions of the E-waste (Management)
Rules, 2016 and ensure that e-waste generated by them is channelized through collection
centre or dealer of authorized producer or dismantler or recycler or through designated
take back service provider of the producer to authorized dismantler or recycler.

21 That the Project Proponent shall maintain record of e-waste generated by them in Form-2
and make such records available for scrutiny by the Board.

22 That the Project Proponent shall file annual returns in Form-3, to the Board on or before
the 30th day of June following the financial year to which that return relates.

23 That the transportation of e-waste shall be carried out as per the manifest system whereby
the transporter shall be required to carry a document (three copies) prepared by the
sender, giving the details as per Form-6.

Page 3 of 4

Signature Not Verified

Digitally signed by Sanjay Kothari
Date: 2024.01.08A45:45:14 IST
Reason: SelfAttested

Location:
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HeQZfﬁce 0il and Gas
Rajasthan State Pollution Control Board

o s 4, Institutional Area, Jhalana Doongari, Jaipur-302 004
ooy Phone: 0141-2716804
|
Registered
FileNo : F(Tech)/Jaisalmer(Jaisalmer)/7191(1)/2023-2024/6437-6439

OrderNo:  2023-2024/0il and Gas/12 Date:  Jan 82024 3:43PM

Unit Id : 64681

24 That the Project Proponent shall comply with provisions of the Batteries (Management and
Handling) Rules, 2001 (as amended) and submit half yearly returns (as bulk consumer,
importer, auctioneer, recycler as the case may be) to the State Board as provided under
Rule 10(2) (ii) of the Battery (Management and Handling) Rules, 2001 (as amended). In
case the Project Proponent is not a bulk consumer even then the used batteries shall be
returned to the authorized dealers or recyclers only.

25 That the record of batteries purchased and sold/ returned to registered dealers and/ or
authorized recyclers shall be maintained and made available to the officers of the Board
during inspections.

This Consent to Operate shall also be subject, besides the aforesaid specific conditions, to

the general conditions given in the enclosed Annexure. The Project Proponent will comply

with the provisions of the Water Act and Air Act and to such other conditions as may, from
time to time , be specified, by the State Board under the provisions of the aforesaid Act(s).

Please note that, non compliance of any of the above stated conditions would tantamount to

revocation of Consent to Operate and Project Proponent / occupier shall be liable for legal

action under the relevant provisions of the said Act(s).

This bears approval of the competent authority.

Yours sincerely,

Group Incharge[ Oil and Gas ]

(A): Copy to:-
1 Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Jaisalmer to ensure
compliance of consent conditions.
2 Master File.

Group Incharge[ Oil and Gas ]
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Signature Not Verified

Digitally signed by S$anjay Kothari
Date: 2024.01.0845:45:14 IST
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Continuous Ambient Air Quality M onitoring Station : Mobile Van RM4GN9613
Daily Report on Ambient Air Quality

0.8

47

4.16

21-07-2024

16.50

g

0.93

2.84

O

1.39

A

31.8

83

52

0.6

782

Annexure-l|

deg

238

0.0

07:00

12.2

3.4

2.8

0.3

35

4.86

18.51

0.90

3.32

1.60

33.4

72

224

237

0.0

08:00

0.20

214

2.6

3.2

0.5

52

4.40

15.11

0.74

2.32

1.16

35.0

309

1.0

209

0.0

09:00

10:00

11:00

12:00

13:00

14:00

15:00

16:00

17:00

18:00

19:00

20:00

21:00

22:00

23:00

00:00

01:00

02:00

03:00

04:00

05:00
G

CAAQM S monitored by: Ecotech Monitoring Solutions Pvt Ltd.

CAAQM S Location:

0.14

13.3

- 03

5.3

3.1

2.9

0.5

45

4.48

16.71

0.86

2.83

1.38

33.4

72

195

228

740

0.0

0.10

6.2

0.2

4.5

2.6

2.7

0.3

-
vl L 2

35

4.16

16.11

0.74

2.32

1.16

31.8

52

209

740

0.0

0.20

214

0.5

5.9

3.4

3.2

0.8

52

4.86

18.51

0.93

3.32

1.60

35.0

83

309

238

741

0.0

0.0

Focus gas Energy Plant Jaisalmer

Report Duration: 21-Jul-2024 06:00 AM to 22-Jul-2024 06:00 AM
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Rajasthan State Pollution Control Board

Continuous Ambient Air Quality Monitoring Station : Mobile Van RN4GN9613
Daily Report on Ambient Air Quality

19-07-2024
O O O O O O P P 0 & O B P O A R R D BP R
Q g O 4| g PPD g . g O O g g g deqg
06:00
07:00
08:00
09:00
10:00
11:00
12:00
13:00 | 0.03 | 19.6 0.6 10.2 59 | 1005 | 0.4 0.38 | 041 | 0.22 0.56 0.65 | 37.5 21 426 1.3 157 | 750 0.0
14:00 | 0.03 18.6 0.5 14.9 8.4 134.6 1.3 0.32 1.69 0.52 1.39 0.78 37.9 21 410 1.1 144 751 0.0
15:00 | 0.03 52.0 1.0 10.8 6.6 101.3 2.7 14 46 0.46 6.02 1.74 372 2.54 42.0 21 379 1.2 156 747 0.0
16:00 | 0.03 75.6 0.2 8.1 4.5 3.0 10 50 3.82 18.96 | 2.92 7.81 5.11 42.3 20 356 1.5 163 749 0.0
17:00 | 0.08 76.7 0.3 6.1 3.5 3.0 13 71 1.48 7.71 1.90 3.53 2.88 | 421 20 307 1.7 189 443 0.0
18:00 | 0.12 83.9 0.4 5.3 3.1 2.6 9 85 6.50 | 26.53 | 2.87 7.16 3.77 | 419 22 333 2.1 285 731 0.0
19:00 | 0.14 84.9 1.2 5.0 3.6 44.3 3.0 6 77 15.73 | 59.67 | 3.67 14.01 6.17 | 411 25 322 218 312 751 0.0
20:00 | 0.09 86.2 0.3 4.0 24 3.1 9 57 2295 | 83.77 | 3.80 18.18 7.26 | 40.2 29 313 2.7 307 752 0.0
21:00 | 0.11 | 116.4 0.3 3.8 22 3.1 8 23 27.85 [ 113.90| 4.53 27.24 | 10.16 | 39.7 33 59 1.5 305 753 0.0
22:00 | 0.09 13.3 0.2 3.3 2.0 23:3 2.8 6 26 40.77 | 164.96 | 6.85 41.84 | 15.76 | 39.2 35 56 1.0 314 755 0.0
23:00 | 0.08 21.3 0.3 3.0 1.8 18.9 1.8 3 42 40.11 [163.77 | 6.66 38.93 | 14.40 | 38.5 37 58 1.1 318 739 0.0
00:00 | 0.10 31.9 0.4 3.2 2.0 0.6 4 34 27.82 [117.40| 4.71 25.52 9.29 38.0 39 58 1.5 330 738 0.0
01:00 | 0.11 27.4 0.2 3.3 1.9 17.3 0.4 7 38 422 | 26.21 | 1.77 6.12 2.70 37.4 40 58 0.9 336 738 0.0
02:00 | 0.09 29.5 0.1 3.7 2:1 0.3 5 47 5.20 | 33.55 | 2.06 6.49 3.11 36.9 43 58 0.8 341 738 0.0
03:00 | 0.10 20.8 0.5 3.6 2.3 12.8 0.4 3 58 3.68 | 27.59 | 1.94 5.42 2.91 36.4 45 57 0.5 335 738 0.0
04:00 | 0.11 17.3 0.8 3.6 2.6 0.3 5 70 3.84 | 26.38 | 1.84 5.30 2.73 35.8 47 57 0.4 329 738 0.0
05:00 | 0.11 10.3 0.4 4.1 2.5 0.3 15 27.34 |111.84| 3.94 18.33 5.97 35.2 51 57 0.5 334 738 0.0
i 46.2 0.5 5.6 3.4 ¢ Brg 8 52 13.67 | 58.26 | 3.06 13.62 5.66 39.0 32 198 1.3 274 726 0.0
10.3 0.1 3.0 1.8 iy 0.3 3 23 0.32 0.41 0.22 0.56 0.65 35.2 20 56 0.4 144 443 0.0
116.4 1.2 14.9 8.4 134.6 3.1 15 85 40.77 |164.96 | 6.85 41.84 | 15.76 | 42.3 51 426 2.9 341 755 0.0
0.0

CAAQM S monitored by: Ecotech Monitoring Solutions Pvt Ltd.

CAAQM S Location:

Focus gas Energy Plant Jaisalmer

Coordinates:

27.140043, 69.749494

Report Duration: 19-Jul-2024 06:00 AM to 20-Jul-2024 06:00 AM
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Rajasthan State Pollution Control Board

Continuous Ambient Air Quality Monitoring Station : Mobile Van RM4GN9613
Daily Report on Ambient Air Quality

784

20-07-2024
0 0 0 0 0 0 PM10 B 0 B P ® A 2 R 3 BP 2
9 g g g g ppb g g g 0 g g g g 2 % 5 deg g
06:00 | 0.10 13.7 0.3 3.8 2.3 8.2 0.6 10 3.79 | 26.82 | 1.80 5.13 246 | 35.1 53 64 0.9 334 739 0.0
07:00 | 0.10 12.4 0.6 3.9 2.5 7.6 0.9 10 10 2.81 | 2035 | 1.44 4.10 2,05 | 356 52 89 1.5 333 740 0.0
08:00 | 0.11 54.3 0.8 3.6 2.5 11.1 0.5 12 2.73 | 15.56 | 1.26 3.27 1.63 | 36.9 44 168 1.9 328 740 0.0
09:00 | 0.16 | 35.6 0.9 5.3 3.5 12.1 0.5 13 3.48 | 16.19 | 1.20 3.31 1.72 | 38.1 39 234 1.6 317 740 0.0
10:00 | 0.13 | 61.8 0.8 4.8 3.2 24.7 0.3 15 6.49 | 29.73 | 2.12 7.46 3.55 | 39.5 34 290 1.1 313 740 0.0
11:00 | 0.12 | 67.2 0.8 4.1 2.8 91.1 1.2 5 8.27 | 40.36 | 3.12 9.76 513 | 404 31 310 1.4 273 740 0.0
12:00 | 0.08 | 67.9 1.3 4.1 3.2 43.3 1.3 8 268 | 17.32 | 2.04 5.41 3.13 | 41.3 27 321 1.9 259 739 0.0
13:00 | 0.08 | 69.6 0.8 3.7 2.6 33.6 1.3 7 4.73 12099 | 1.78 5.26 2.83 | 425 22 336 2.1 275 738 0.0
14:00 | 0.09 | 69.2 0.5 3.1 2.1 41.5 1.2 8 7.89 | 31.55 | 2.09 7.59 3.69 | 42.7 21 223 2.1 277 736 0.0
15:00 | 0.08 [ 22.8 0.4 3.6 2.2 37.9 0.7 15 52 4.09 | 17.95 | 1.70 4.21 269 | 356 55 83 4.2 85 738 0.0
16:00 | 0.09 | 20.6 0.3 3.3 2.0 20.7 0.5 15 0.60 | 6.41 0.87 1.55 1:20--1-3111 81 67 2.1 103 739 0.0
17:00 | 0.07 | 34.6 0.7 2.9 2.1 13.5 0.1 9 43 4.01 | 18.60 | 1.07 3.36 1.59 | 32.7 67 110 12 122 739 0.0
18:00 | 0.09 | 422 | 0.2 3.2 1.9 11.4 0.4 28 32 2.03 | 10.25 | 0.76 1.96 1.05 | 334 61 77 2.3 236 740 0.0
19:00 | 0.10 | 33.9 0.1 2.8 1.6 9.6 0.8 3 34 237 | 836 | 042 1.42 0.74 | 333 58 23 1.4 243 740 0.0
20:00 | 0.07 10.4 0.3 3.1 1.9 8.7 0.5 2 10 2.89 | 10.80 | 0.55 1.48 0.67 | 32.7 65 11 0.8 129 741 0.0
21:00 | 0.08 [ 27.0 0.6 4.3 2.8 8.0 0.7 7 27 3.19 | 16.15 | 0.88 2.62 1451 33.2 66 11 0.4 103 742 0.0
22:00 | 0.09 | 255 0.3 4.0 2.3 6.8 0.7 3 32 8.81 | 3442 | 1.23 5.20 1.88 | 33.2 67 12 0.5 166 741 0.0
23:00 | 0.09 | 224 0.2 3.7 2.1 6.1 0.8 3 31 9.21 | 28.10 | 0.88 2.34 1.11 33.3 68 12 0.7 128 741 0.0
00:00 | 0.10 17.6 0.3 3.5 2.1 6.1 0.4 4 50 1.25 6.23 | 0.68 1.20 0.88 | 32.8 71 12 0.9 77 740 0.0
01:00 | 0.10 16.0 0.3 3.9 2.3 5.4 0.2 3 51 0.50 | 4.34 | 0.68 0.98 077~ 1327 73 12 0.9 73 740 0.0
02:00 | 0.09 13.1 0.2 3.7 2.1 5.4 0.1 5 63 0.34 | 382 | 0.61 0.87 0.68 | 32.6 75 12 1.6 87 739 0.0
03:00 | 0.09 11.0 0.4 4.5 27 4.5 0.6 5 68 0.33 | 3.68 | 0.60 0.82 0.70 | 324 78 12 0.9 101 739 0.0
04:00 | 0.09 8.5 0.3 5.5 3.2 3.7 0.2 2 60 1.55 | 8.09 | 0.76 1.47 089 | 32.2 79 12 0.4 298 739 0.0
05:00 | 0.09 7.4 0.3 6.0 3.5 &t 0.2 3 68 6.53 | 2448 | 1.18 3.87 1.63 | 319 81 12 0.6 269 739 0.0
saci ] 0.09 | 319 0.5 3.9 2.5 17.6 0.6 8 42 3.77 | 17.52 | 1.24 3.53 1.83 | 35.2 57 105 14 205 740 0.0
0.07 7.4 0.1 2.8 1.6 27 0.1 2 10 0.33 | 368 | 0.42 0.82 0.67 | 31.1 21 11 0.4 73 736 0.0
0.16 | 69.6 1.3 6.0 3.5 91.1 1.3 28 68 9.21 | 40.36 | 3.12 9.76 513 | 42.7 81 336 4.2 334 742 0.0
0.0

CAAQM S monitored by: Ecotech Monitoring Solutions Pvt Ltd.

CAAQMS Location:

Focus gas Energy Plant Jaisalmer

Report Duration: 20-Jul-2024 06:00 AM to 21-Jul-2024 06:00 AM

Coordinates:

27.140043, 69.749494
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Annexure-ll|
v NAKSHATRA ENVIRO SERVICES|
" g Fs Plot No. 46, Solitaire Industrial Park, Phase I, Dahmi Kalan, Bagru (Ext.), Jalpur - 303007
Website : wwwi.nakshatraenviro,In | M.: 9413666777, 8003896245
E-mall : neslab2008@gmall.com, nakshatraenviro@gmall.com
Recognized by Ministry of Environment, Forest and Climate Change, Government of India
150 9001 : 2015, 1SO 14001 ; 2015 & ISO 45001 : 2018 Certified Laboratory
Reference No.: NES-ENV-241024060 Date: 28/10/2024
TEST REPORTS
NOISE LEVEL MONITORING DATA
R i M/s. Focus Energy Limited
Gas Gathering Station (GGS)
Near Village - Langtala, Tehsil — Jaisalmer,
Akleens District — Jaisalmer (Rajasthan — IN)
Industrial Activity Natural Gas Collection Station
MONITORING DETAILS
Sampling Location Near SGL Plant, NGBC/ OGBC
Date of Sampling 22/10/2024
Ambient Temperature Max. 35°C & Min. 26°C
Relative Humidity { 36%
Meteorological Conditions Clear Sky
Control Measures, if any Nil % 2
Test Method 1S 9989: 1981 (Reaffirmed Year 2020)
RESULTS 2
:‘l; Parameters Unit Noise Level Measured Limits
Noise Level Day Time — Lpay
$ (Duration: 6 am to 10 pm) B (M) 45 438
Noise Level Night Time — Lyjght
i (Duration: 10 pm to 6 am) AB6A) B 08
Note: Limits as per CPCB.
o This report is not to be reproduced wholly or in part and cannot be used as evidence in the court of law and should not be used in any
advertising media without special permission in writing,
¢ Total liability of this laboratory is limited to the invoice amount. .
e The results enlisted refer only to the above sample and applicable parameters endorsement of products is neither inferred nor implied. :
i g MewelhiSealom
W/ '[ ’ Shawed
Harshita) 1 (Madhusudan Sharma)
Review By l[ , Authorized Signatory
kK !'SN

“m—-u»-;\-wf il
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NAKSHATRA ENVIRO SERVICES

N
§ :' : Plot No. 46, Solitalre Industrlal Park, Phase I, Dahml Kalan, Bagru (Ext.), Jalpur - 303007 -
Webslte : www.nakshatraenviro.ln | M.: 9413666777, 8003896245
E-mall : neslab2004@gmall.com, nakshatraenviro@gmall.com
Recognized by Ministry of Environment, Forest and Climate Change, Government of India
IS0 8001 ; 2015, ISO 14001 : 2015 & ISO 45001 : 2018 Certified Laboratory
[ Reference No.: NES-ENV-241024056 Date; 28/10/2024
TEST REPORTS
AMBIENT AIR QUALITY MONITORING
lisued 16 M/s, Focus Energy Limited
Gas Gathering Station (GGS)
Adibreas N‘ear'VilIage - Langtala, Tehsil — Jaisalmer,
District - Jaisalmer (Rajasthan — IN)
Industrial Activity Natural Gas Collection Station
SAMPLE DETAILS
Sampling Location Near Control Room, SGL — 1 Plant
Date of Sampling ; 22/10/2024
Ambient Temperature Max. 35°C & Min. 26°C
Relative Humidity g ] 36%
Weather Conditions Clear Sky
Period of Testing 24/10/2024 to 28/10/2024°
TEST RESULTS
s - Parameters yolues | NAAQS { . Unit TEST METHOD
I, | PMyo 78.63 100 pg/m® | IS 5182 (P-23):2006 (RA 2017)
2. | PMys 39.20 60 pg/m? | IS 5182 (P-24):2019 (RA 2023)
3. | Sulphur dioxide (SOz) 2.12. 80 pg/m® | IS 5182 (P-02):2001 (RA 2017)
4, | Oxides of Nitrogen (NOx) 24.56 80 pg/m* | IS 5182 (P-06):2006 (RA 2017)
5. | Carbon Monoxide (CO) 0.68 2.00 mg/m® | IS 5182 (P-10):1999 (RA 2019)
6. | Total Hydrocarbon (as CHs) 0.16 - pg/m? | IS 5182 (P-17):1979 (RA 2019)
7. | Volatile Organic Carbon (as BTX) 0.30 -- pg/m® | IS 5182 (P-11):2006 (RA 2017)
Note: NAAQS; National Ambient Alr Quality Standard
®  This report is not to be reproduced wholly or in part and cannot be used as evidence in the court of law and should not be used in any
advertising media without special permission in writing.
e Total liability of this laboratory is limited to the invoice amount,
®  The results enlisted refer only to the above sample and applicable parameters endorsement of products is neither inferred nor implicd.
®  Samples will be destroyed after |5 days from the date of issuing of analysis of report unless otherwise specified. .
i R
arshita) ,gi*r\om (Madhusudan Sharma)
Review By | bRl . Meﬂm ; Authorized Signatory
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N
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Recognized by Ministry of Environment, Forest and Climate Change, Government of Indla
ISO 9001 : 2015, ISO 14001 : 2015 & ISO 45001 : 2018 Certified Laboratory

Reference No.: NES-ENV-241024061 Date: 28/10/2024
TEST REPORTS
NOISE LEVEL MONITORING DATA
y M/s. Focus Energy Limited
iawied to Gas Gathering Station (GGS)
Near Village — Langtala, Tehsil - Jaisalmer, District — Jaisalmer
Address (Rajasthan — IN)
Industrial Activity Natural Gas Collection Station
- MONITORING DETAILS
Sampling Location Near SGL Plant, Compressor Yard
Date of Sampling 22/10/2024
Ambient Temperature Max. 35°C & Min. 26°C
Relative Humidity ? . 36%
Meteorological Conditions Clear Sky
Control Measures, if any Nil i
Test Method IS 9989: 1981 (Reaffirmed Year 2020)
RESULTS
: :l = Parameters Unit Noise Level Measured Limits
Noise Level Day Time — Lpay
g (Duration: 6 am to 10 pm) i 24 Lot
Noise Level Night Time — Lign :
5 (Duration: 10 pm to 6 am) dB (A) 183 e

Note: Limits as per CPCB.

o ¢ This report is not to be reproduced wholly or in part and cannot be used as cvxdcncc in the court of law and should not be used in any
advertising media without special permission in writing,

e Total liability of this laboratory is limited to the invoice amount,
¢ The results enlisted refer only to the above sample and applicable paramclus cndorscmcnt of products is neither inferred nor implied.

W , V/Q ) %

arshita) ; (Madhusudan Sharma)
J)

% lA 'PUR Authorized Signatory

Review By |
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e
| Activity

z Location
Quantity

Condition
eseription__ W/
Collected By NES Representative
i 24/10/2024
»f Testing N 24/10/2024 to 28/10/2024
TEST RESULTS '

sample Collection

by Ministry © of EnV
001 150

024065
TEST REPORTS
WATER QU ALITY ANALYSIS
Ms. Focus
Gas Gathering station (G (s[¢5))
Tehsil = Jalsalmer,

Near Villa

-L
District = — Jaisalmer (Rajasthan ~IN)
as Collection Station

74

Energy Limited

Natural G

Packed

ge ~

angtala,

AMPLE DETAILS

S
SRR
i Fresh Water well - EPN
2.0 Litres

ofTesting - |
Parameters vValues Found Test Method
//———-"‘
Physical Parameters ;
pH Fol :7.96 1S 3025 (P-11):1983, RA 2017
Odour ; b gl Agreeable IS 3025 (P-05):2018
Taste - Agrecable IS 3025 (P-07):2017
Turbidity (NTU) NTU <1 IS 3025 (P-10):1984, RA 2017
Total Dissolved Solids ~mg/l 1550.40. 1S 3025 (P-16):1984, RA 2017
General Parameters
Total Hardxtefs mg/l 384.30 IS 3025 (P-21):2009, RA 2019
Ijzan:ii:}::u(n:sym) mg/l 300.0 1S 3025 (P-23):1986, RA 2019
e :z//: B.D.L. IS 3025 (P-55):2003, RA 2019
e o B.D.L. 1S 3025 (P-57):2005, RA 2017
11 Lo
i : P-32):1988, RA 2019
Hu’:‘:id :(as F)) ::ﬂl 3.05 1S 3025 (P-42):1992, RA 2019
e =k 42 1S 3025 (P-60):2008, RA 2019 |
: 1S 3025 (P-53):2003, RA 2019
g Mlj? Ao
"Harshita)
teview By (Madhusudan Sharma)
Authorized Signatory

Focus / Oct. 24/ Fresh Water / Page 1 of 2
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% NAKSHATRA ENVIRO SERVICES
e N :’ N Plot No. 46, Solitalre Industrlal Park, Phase I, Dahml Kalan, Bagru (Ext.), Jalpur - 303007 GmON\ /g
d Website : www.nakshatraenviro.in | M.: 9413666777, 8003896245 @i

E-mall : neslab2004@gmall.com, nakshatraenviro@gmall.com | " NGRS |

Recognized by Ministry of Environment, Forest and Climate Change, Government of Indla
1SO 9001 : 2015, ISO 14001 : 2015 & 1SO 45001 : 2018 Certifled Laboratory

15. | Magnesium (as Mg) mg/l 154047 IS 3025 (P-46):1994, RA 2019
16. | Manganese (as Mn) mg/l B.D.L. 1S 3025 (P-59):2006, RA 2017
17. | Nitrate (as NO;) mg/l 47.16 1S 3025 (P-34):1988, RA 2019
18. | Sulphate (as SO4) mg/l 4084.0 IS 3025 (P-24):1986, RA 2019
19. | Sodium (as Na) mg/l 157.20 1S 3025 (P-45):1993, RA 2019
20. | Zinc (as Zn) mg/l 1.20 1S 3025 (P-49):1994, RA 2019

C. | Parameters concerning Toxic Substances

21. | Arsenic (as As) mg/l B.D.L. IS 3025 (P-37):1988, RA 2019
22. | Cadmium (as Cd) mg/l B.D.L. 1S 3025 (P-41):1992, RA 2019
23. | Cobalt (as Co) mg/l - B.D.L. APHA 3111 B:1992

24. | Lead (as Pb) mg/l “B.D.L, IS 3025 (P-47):1994, RA 2019
25. | Mercury (as Hg) mg/l B.D.L. 1S 3025 (P-48):1994, RA 2019
26. | Total Chromium (Cr) mg/l B.D.L. 1S 3025 (P-52):2003, RA 2019

D. | Bacteriological Parameters !

27. | Total Coliform (CFU/ 100 ml) : Absent i IS 1622:1981 (RA 2018)

28. | E-Coli (CFU/ 100 ml) Absent 1S 1622:1981 (RA 2018)
Note: N.R. — No Relaxation; B.D.L. — Below Detection Limit

= This report is not to be reproduced wholly or in part and cannot be used s evidence in the court of law and should not be used in anmy

advertising media without special permission in writing.

e Total liability of this laboratory is limited to the invoice amount.

+  The results enlisted refer only to the above sample and applicable parameters endorsement of products is neither inferred nor implied.

. Samples will be destroyed after 15 days from the date of issuing of analysis of report unless otherwise specified. 3

} (5 . [oolhpelor
BTN | R A
Review By . el 1y 1 | Authorized Signatory
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Recognized by Ministry of Environment, Forest and Climate Change, Government of India
1SO 9001 : 2015, ISO 14001 : 2015 & ISO 45001 : 2018 Certified Laboratory

Q

Reference No.: NES-ENV~241024055

Date; 28/10/2024

TEST REPORTS
AMBIENT AIR QUALITY MONITORING
Tanais M/s. Focus Energy Limited
Gas Gathering Station (GGS)
Near Village ~ Langtala, Tehsil — Jaisalmer,
Addross District — Jiisalmerg(Rajasthan —1IN)
Industrial Activity Natural Gas Collection Station
SAMPLE DETAILS
Sampling Location Near Main Gate, GGS Installation
Date of Sampling 22/10/2024
Ambient Temperature Max. 35°C & Min. 26°C
Relative Humidity 36%
Weather Conditions Clear Sky 2
Period of Testing 24/10/2024 to 28/10/2024°
| TEST RESULTS
:")'_ {- Parameters ;":11::125 NAAQS Unit Test Method
“ 1. | PMy 83.25 100 pg/m® | IS 5182 (P-23):2006 (RA 2022)
2. | PMys 39.66 60 pg/m® | IS 5182 (P-24):2019 (RA 2023)
3. | Sulphur dioxide (SO;) 8.0 80 pg/m® | IS 5182 (P-02):2001 (RA 2022)
4. | Oxides of Nitrogen (NOx) 25.96 80 pg/m® | IS 5182 (P-06):2006 (RA 2022)
5. | Carbon Monoxide (CO) - 0.65 2.00 mg/m® | IS 5182,(P-10):1999 (RA 2019)
6. | Total Hydrocarbon (as CH,) 0.10 - pg/m’ | IS 5182 (P-17):1979 (RA 2019)
7. | Volatile Organic Carbon (as BTX) |..  0.30 - pg/m® | IS 5182 (P-11):2006 (RA 2022)

Note: NAAQS; National Ambient Air Quality Standard

.

This report is not to be reproduced wholly or in part and cannot be used as evidence i m the court of law and should not be used in any

advertising media without special permission in writing.
Total liability of this laboratory is limited to the invoice amount,

The results enlisted refer only to the above sample and applicable parameters endorsement of products is neither inferred nor implicd.
Samples will be destroyed after 15 days from the date of issuing of analysis of report unless otherwise specified,
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Reference No.: NES-ENV-241024059 Date: 28/10/2024

TEST REPORTS
NOISE LEVEL MONITORING DATA

Tesuind o M/s, Focus Energy'Limited
Gas Gathering Station (GGS)
P Nf:ar.Vlllage' - Langtala', Tehsil — Jaisalmer,
District = Jaisalmer (Rajasthan — IN)
Industrial Activity Natural Gas Collection Station
. MONITORING DETAILS
Sampling Location Near CO; Plant, Compressor Yard
Date of Sampling 22/10/2024
Ambient Temperature Max. 35°C & Min. 26°C
Relative Humidity 36%
Meteorological Conditions Clear Sky
Control Measures, if any Nil
Test Method IS 9989: 1981 (Reaffirmed Year 2020)
RESULTS
g(l,' ¢ Parameters Unit Noise Level Measured Limits
.| Noise Level Day Time — Lpy
S (Duration: 6 am to 10 pm) i i b o
Noise Level Night Time — Luight
& (Duration: 10 pm to 6 am) ok 454 T o

Note: Limits as per CPCB.
This report is not to be reproduced wholly or in part and cannot be used as evidence in the court of law and should not be used in any
advertising media without special pcnmssnon in wrmng
Total liability of this laboratory is limited to the invoice amount,
The results enlisted refer only to the abave sample and appligable parameters endorsement of products is neither inferred nor implied. |

*de
L

(Madhusudan Sharma)
Review By | Authorized Signatory




78
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Reference No.: NES-ENV-241024057 Date: 28/10/2024
TEST REPORTS
NOISE LEVEL MONITORING DATA
s T M/s. Focus Energy Limited
Gas Gathering Statlon (GGS)
Address N?ur.Vlllngc - Langtala, Tehsil — Jalsalmer,
District - Jaisalmer (Rajasthan ~ IN)
Industrial Activity Natural Gas Collection Station
MONITORING DETAILS
Sampling Location Near Main Gate, GGS Installation
Date of Sampling 22/10/2024
Ambient Temperature Max. 35°C & Min. 26°C
Relative Humidity : 36%
Meteorological Conditions Clear Sky
Control Measures, if any Nil
Test Method IS 9989: 1981 (Reaffirmed Year 2020)
RESULTS
¥ SL ' Parameters Unit Noise Level Measured Limits
Noise Level Day Time — Lipay :
L (Duration: 6 am to 10 pm) Rl ; oo
Noise Level Night Time — Lyignt
2. (Duration: 10 pm to 6 am) 4B {A) W P

Note: Limits as per CPCB.
This report is not to be reproduced wholly or in part and cannot be used as evidence in the court of law and should not be used in any

advertising media without special permission in writing.
o Total liability of this laboratory is limited to the invoice amount.
e  The results enlisted refer only to the above sample and applicable parameters endor

of products is neither inferred nor implied.

MaoclpuIualon

(Madhusudan Sharma)
Authorized Signatory
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|
|
)

Reference No.: NES-ENV-241024066 Date: 28/10/2024
TEST REPORTS
WATER QUALITY ANALYSIS
M/s, Focus Ener
Tesued to Gas Gathering sﬁi::?gec?S)
Near Village - Langtala, Tehsil - Jalsalmer,
Address District — Jgrdsulmcrg(quusthun - IN)
Industrial Activity Natural Gas Collection Station
SAMPLE DETAILS
Sampling Location Saline Water Well - GGS Camp
Sample Quantity 2.0 Litres
Sample Condition Packed
Sample Description Clear & Colorless Liquid
Sample Collected By NES Representative
Date of Sample Collection 22/10/2024
Period of Testing ‘| 24/10/2024 to 28/10/2024
TEST RESULTS
]§:;, Parameters Unit Values Found Test Method
A. | Physical Parameters
1. | pH : ' - 7.25 183025 (P-11):1983, RA 2017
2. | Odour . - Agreeable ; IS 3025 (P-05):2018
£ 3. | Taste s ‘Saline ' IS 3025 (P-07):2017
@ 4, | Turbidity (NTU) ‘ NTU ! | IS 3025 (P-10):1984, RA 2017
5. | Total Dissolved Solids “mg/l ! 2132295 IS 3025 (P-16):1984, RA 2017
B. | General Parameters
6. | Total Hardness mg/l 7452.0 IS 3025 (P-21):2009, RA 2019
7. | Total Alkalinity mg/l 1524.0 IS 3025 (P-23):1986, RA 2019
8. | Aluminium (as Al) mg/l B.D.L. 1S 3025 (P-55):2003, RA 2019
9. | Boron (asB) mg/l B.D.L. IS 3025 (P-57):2005, RA 2017
10. | Calcium (as Ca) " mg/l 1125.60 IS 3025 (P-40):1991, RA 2019
11. | Chloride (as Cl) mg/l 10212.0 IS 3025 (P-32):1988, RA 2019
12. | Copper (as Cu) mg/l 0.10 IS 3025 (P-42):1992, RA 2019
13. | Fluoride (as F) mg/l 1.20 IS 3025 (P-60):2008, RA 2019
14. | Iron (as Fe) mg/l 4 -0.50 1S 3025 (P-53):2003, RA 2019
- | S i m
W r (YRS 1 _rharrd
Harshita) W [ W {(Madhusudan Sharma)
Review By %@5 \ Authorized Signatory
| N2 59/ T Focus/ Oct. 24/ Saline Water / Page 1 of 2
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i

15. | Magnesium (as Mg) mg/l 74,05 1S 3025 (P-46):1994, RA 2019

16. | Manganese (as Mn) mg/l B.D.L. 1S 3025 (P-59):2006, RA 2017

17. | Nitrate (as NO3) mg/l 27.0 1S 3025 (P-34):1988, RA 2019

18. | Sulphate (as SO4) mg/l 207.13 1S 3025 (P-24):1986, RA 2019

19. | Sodium (as Na) mg/l 90.0 1S 3025 (P-45):1993, RA 2019

20. | Zinc (as Zn) mg/l 0.05 1S 3025 (P-49):1994, RA 2019

C. | Parameters concerning Toxic Substances

21. | Arsenic (as As) mg/l B.D.L. 1S 3025 (P-37):1988, RA 2019

22. | Cadmium (as Cd) mg/l B.D.L. 18 3025 (P-41):1992, RA 2019

23. | Cobali (as Co) mg/l B.D.L. APHA 3111 B:1992

24. | Lead (as Pb) mg/l B.D.L. IS 3025 (P-47):1994, RA 2019

25. | Mercury (as Hg) mg/l i1 BiDLL. 1S 3025 (P-48):1994, RA 2019

26. | Total Chromium (Cr) mg/l B.D.L, 1S 3025 (P-52):2003, RA 2019

D. | Bacteriological Parameters

27. | Total Coliform (CFU/ 100 ml) Absent IS 1622:1981 (RA 2018)

28. | E. Coli (CFU/ 100 ml) ! Absent IS 1622:1981 (RA 2018)

Note: N.R. ~ No Relaxation; B.D.L. - Below Detection Limit

= This report is not to be reproduced wholly or in part and cannot be used as evidence in the court of law and should not be used in any
advertising media without special permission in writing,

s Total liability of this laboratory is limited to the invoice amount,

»  The results enlisted refer only to the above sample and applicable parameters endorsement of products is neither inferred nor implied.

»  Samples will be destroyed afler 15 days from the date of issuing of analysis of report unless otherwise specified.

[ . e
KX Harshita) mﬂ (Madhusudan Sharma)
ée Review By - b NS Authorized Signatory
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Reference No.: NES-ENV-241024058 X Date: 28/10/2024
TEST REPORTS
NOISE LEVEL MONITORING DATA
M/s, Focus Energy Limited
Issued to
Gas Gathering Station (GOS)
Near Village - Langtala, Tehsil ~ Jaisalmer,
Address : &
District ~ Jalsalmer (Rajasthan ~ IN)
Industrial Activity Natural Gas Collection Station
MONITORING DETAILS
o» Sampling Location Near SGL Plant, Turbine Area
Date of Sampling 22/10/2024
Ambient Temperature Max, 35°C & Min. 26°C
Relative Humidity ; 36%
Meteorological Conditions Clear Sky
Control Measures, if any Nil Tive
Test Method 1S 9989: 1981 (Reaffirmed Year 2020)
RESULTS
/ :‘l’ Parameters Unit Noise Level Measured Limits
Noise Level Day Time — Lpay
o (Duration: 6 am to 10 pm) 4B(A) e v
Noise Level Night Time — Light
& (Duration: 10 pm to 6 am) o s .
Note: Limits as per CPCB, . !
Q o This report is not to be reproduced wholly or in part and cannot be used as evidence in the court of law and should not be used in aoy
advertising media without special permission in writing.
e Total liability of this laboratory is limited to the invoice amount,
o The results enlisted refer only to the above sample and applicable parameters endorsement of products is neither inferred nor implied.
w/ . " Shaerd
arshita) ! , ! (Madhusudan Sharma)
Review By i j Authorized Signatory
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In the matter of O.A. No. 247/2024), regarding the news item titled
"Ahmedabad Surat landfills among worst three methane hotspots in
India" published on 7th February 2024 in Times of India.

Compliance & Action Taken Report

Background: In response to the suo-motu cognizance taken by the Hon’ble
National Green Tribunal (NGT) order dated 19th March 2024 (O.A. No.
247/2024), regarding the news item titled "Ahmedabad Surat landfills
among worst three methane hotspots in India" published on 7th February
2024 in Times of India, the Hon’ble NGT took note of the high levels of
methane emissions identified in various parts of India, particularly from
landfills and Oil & Gas facilities. The Indian Institute of Remote Sensing
(IIRS) and Indian Space Research Organisation (ISRO) identified several
methane hotspots in four states, including locations in Rajasthan. The
hotspot in the Barmer district was specifically related to Oil & Gas facilities,

Findings: The IIRS report provided GPS coordinates of the hotspots in the
concerned regions, which were then cross-verified with the GPS locations of
the Oil & Gas (O&G) facilities.This comparison helped in identifying O&G
facilities near these hotspots. The hotspot of high methane emissions
identified in the IIRS report for Barmer district was found to be in proximity
to the Oil & Gas facilities operated by M/s Vedanta Limited (Cairn India) at
the Aishwarya NA 01 & AWP 08 (ABH Facility) located at village Kauka
Khera, tehsil & district Barmer. The GPS coordinates for the Aishwarya Well
Pad locations are:

« Aishwarya NA 01: Latitude 25°54'12.67" N, Longitude 71°34'21.75" E
« Aishwarya Well Pad 08 (AWP 08): Latitude 25°54'20.42" N, Longitude
71°34'7.34" E

Actions Taken:

1. Assessment of Methane Emission:

o The hotspot in Barmer was specifically linked to the O&G
facilities operated by M/s Vedanta Limited (Cairn India) at
Aishwarya Well Pad NA 01 and AWP 08 (ABH Facility).

o A thorough assessment was conducted comparing the location
of the methane hotspot with the facilities' operational sites,
confirming the proximity of high methane emissions to these
sites.

2. Consent Status (For Crude Oil, Natural Gas):

o Aishwarya Well Pad NA O1l: Consent to Operate — File No.
F(HDF)/Barmer (Barmer)/6163(1)/2020-2021/4145-4147
(Valid: 15/10/2020 to 30/09/2025).

o Aishwarya Well Pad 08: Consent to Operate - File No.
F(HDF)/Barmer (Barmer)/16(1)/2018-2019/2248-2249 &
Expansion Consent to Operate - F(HDF)/Barmer

1
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|

(Barmer)/6164(1)/2020-2021/3974-3976 (Valid: 01/02/2024

to 31/01/2029 & Expansion 01/04 /2020 to 31/03/2025).

3. Methane Gas Generation and Flaring:

Q

Total produced associated gas from AWP 8 and NA |

approximately (Annual average till date) ~281754 SCM/day,

which around 18% is methane, equating to ~52,715 SCM/d¢|
This gas is being flared through an adequate flaring syst
which includes: |
* Enclosed Ground Flare (EGF)
= Ground Flare
= Vertical Flare (Thermal Oxidizing)
In normal operation, associated gases are flared through

1S
of

AL
em,

the

Enclosed Ground Flare, while the other two flaring systems are

used in emergencies or during maintenance.

The associated gas, which contains ~80-85% CO2 and 15-20%

hydrocarbons, is flared after mixing with fuel gas from
Rageshwari Gas Terminal (RGT), ensuring complete combus
and avoiding cold venting.

the
tion

4. Mitigation Measures to Reduce Organic Emissions Including

Methane:

" gy

5. Methane Detection and Monitoring:

o

O

The produced associated gas containing high levels of CC
being separated and flared after proper combustion. The j
CO2 content (>80%) is mixed with fuel gas to ensure com

combustion and mitigate cold venting. |
The designed flaring system (EGF, Ground Flare, and Ther

Oxidizer) ensures that methane and other hydrocarbons
properly combusted, minimizing the release of untreated gi
into the atmosphere.

Methane gas detectors are installed at critical locations:
« Two methane gas detectors are installed at each welll
location.

2 18
igh

lete

mal
are
|ses

cad

» Open path gas detectors are installed at prominent
locations such as PLR, Separation, and Manifold areas.
= Gas detectors in the EGF Flame Front Generator area to

monitor hydrocarbons.

» Temperature sensors are also installed inside the EGF

combustion zone to monitor combustion tempera
and ensure optimal operation.
No reportable fire incidents have been reported at Aishw
ABH in the past five years.

6. Ambient Air Quality Monitoring: 1
o Ambient Air Quality monitoring was conducted at Aishwirya

Well Pad NA 01, Aishwarya Well Pad 08, and Aishwarya
Pad 06. The monitoring results, as of 09/01 /2025, indicate
the parameters for NO2, SOz, and PMio are within
prescribed environmental norms.
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The ambient Air Quality report and Inspection report dated
09/01/2025 is enclosed and collectively marked as annexure

A
Municipal Solid Waste Management Site located at Barmer:
1. Location and Waste Accumulation:

o The Barmer Municipal Council operates a municipal solid waste
dump site situated at Gehu Road, Barmer, with an accumulated
waste volume of 105,954 cubic meters (CUM). It is pertinent to
note that no Sanitary Landfill (SLF) has been established at the
site.

2. Inspection and Issuance of Notice:

o An inspection of the site was conducted on 19/06/2024,
wherein several deficiencies were identified. Consequently, a
formal notice was issued to the Commissioner, Municipal
Council, Barmer, on 09/07/2024, highlighting the non-
compliance with the provisions of the Solid Waste Management
Rules, 2016, and requesting remedial action. Copy of notice
dated 09/07/2024 is enclosed and marked as Annexure B’,

3. Application for Consent to Establish:

o In compliance with the notice, the Municipal Council submitted
an application for consent to establish the following facilities:
« A Compost Unit with a proposed capacity of 10.00 TPD.
« A Legacy Waste Plant with a proposed capacity of 300.00
TPD.
« A Material Recovery Facility (MRF) with a propesed
capacity of 40 TPD.
o The State Pollution Control Board, vide Order No. 11107 dated
11/11/2024, granted approval for the establishment of the
aforementioned facilities.

4. Further Directions for Compliance:

o On 13/01/2025, this office issued a Direction to the
Commissioner, Municipal Council, Barmer, mandating the
submission of an application for Consent to Operate the
aforementioned facilities and to ensure full compliance with the
directions issued by the Hon’ble Tribunal in this regard. Copy of
direction letter is enclosed and marked as Annexure ‘C’.

5. Environmental Compensation and Legal Proceedings:
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the State Pollution Control Board imposed an Enviro

Compensation amounting to Rs. 13,50,800.00 upon the

Municipal Council on 18/02/2022 and also recovered the same.

| Qopy of direction letter ic encloced and marked ac Annavure TV
| o Additionally, a prosecution was instituted against the
Commissioner, Municipal Council, Barmer, under Section 15
read with Section 19 of the Environment (Protection) Act, 1986,
and under the Solid Waste Management Rules, 2016 for
violations thereof. The prosecution was filed in the Court o the
Chief Judicial Magistrate, Barmer, on 24 /09 2( W
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Format for Cities having O&G sites: Onshore

S. No. Particulars Remarks
1. | State Name Rajasthan 1
2. | City Name Barmer
3. | Name & Address of the O & |Vedanta Limited, Caim Oil & Gas
Unit with contact detail
GUREHIh conmctAs®. . Lnishwarya WA D1 & AWP 08 (ABH Fasilisy)
B Village — Kau Ka Khera, Tehsil & District - Barmer Rajasthan
4. | Lat, long of site NA 01: - Lat - 25°54'12.67"N Long - 71°3421,75"E
AWP 08: - Lat - 25°54'20.42"N Long- 71°34'7.34"L
5. | Date of visit 09-January-2025
6. | CTO/CTE/Authorization Aishwariya Well Pad NA 01 -
y SPCB.
:gi;i::!i:{ with validity status e File No.- F(HDF)/Barmer (Barmer)/6163(1)/2020-
4 . 2021/4145-4147, |
e Valid: - 15/10/2020 - 30/09/2025
Aishwariya well Pad 08 -
¢ File No. - F(HDF)/Barmer (Barmer)/16(1)/2018-
2019/2248-2249 & Expansion CTO: -F(HDF)/Barmer
(Barmer)/6164(1)/2020-2021/3974-3976.
e Valid: - 01/02/2024 -31/01/2029 & Expansion 01/04/2020
to 31/03/2025
&

800
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Methane gas generation
(Specify the latest
quantity)
Conversion to production (%
Utilization)
Balance- % Disposed to the
environment.

1. Flaring

2. Other purposes

.

¢ Total Produced Associate Gas (annual average till date): |
- ~281754 SCM/day (AWP 8 + NA-1), whi¢h contains
Methane mole %: - ~18% and in vol: ~50715/ SCM/Day.
being flared through adequate flaring sylitem with
additional burning introduced through fuel gas gource from
RGT.
¢ No utilization of produce associated gas due ﬂlu high
CO; content (~80-85%)

Water saturated gases such as 80-85% CO, and

crude oil from the Aishwariya field (Aishwariy{

This associated gas containing high CO; (>80%) i
separated and flared through designed flaring
proper combustion the fuel gas is mixing {10 ensure
complete combustion.
There are three types of flaring in Aishyvarya, i.e.
Enclosed ground flare (EGF), Ground flare afd Vertical
flare (Thermal Oxidizing). Mostly, the produced associated

-gases being flared through EGF, but inf case of
emergency support, when EGF under maintgnance the
Ground Flare & Thermal Oxidizer (TO) filso being

operated.

Mitigation measures taken
for reduction in organic
emission including methane

¢ Water saturated gases such as 80-85% CO; an
20% lighter hydrocarbons gases are associate
crude oil from the Aishwariya field (Aishwariyja & ABH).
This associated gas containing high CO; (>80%%s) is being
separated and flared through designed flaring jystem. For

long with

(Yes/No)

proper combustion the fuel gas is mixing] o ensure |
complete combustion.
Methane detector installed e To monitor hydrocarbons gases the gas detector is fixed in |

Fire incident at site in last 5
years

(If ves, mention the vear

& reason for the fire)

installed for each well.
e At prominent location (PLR, Separation & Madifold area)
— Open path Gas detectors also installed to moritor the
hydrocarbons. '
| There has been no reportable fire incident at Aishw E*'i_)_'a ABH

EGF Flame Front Generator area.
 To monitor the temperature the sensors are instdlled inside
EGF combustion zone. |
e At each well head location — 02 Methane gas dé¢

eClors are

Field in the last 5 years.
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10.

Emergency plan for fire
prevention

(Onsite & Offsite with details)

Yes, they have onsite and offsite emergency plan for fire
prevention.

I

OCEMS installed & connected
o
CPCB/SPCB Server (Yes/No)

No

12,

I' Ambient air quality
monitoring with

standards

(Recent data & Compliance of
the

Yes, being monitored, results are annex. RSPCB monitoring
report is enclosed.

13.

| parameters)
Any other information

sl
Dr. Harish Parihar
Jr. Scientific Officer

s

Jr. Scientific Officer
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FORM - X

RAJASTHAN STATE POLLUTION CONTROL BOARD

REPORT OF THE STATE BOARD ANALYST
(See Rule - 10)

Report No. : 1105
Report On : 10/01/2025

| hereby certify that | Dr. Narain Bhoot, State Board Analyst duly appointed under sub Section(2)
of Section 29 of the Air (Prevention & Control of Pollution) Act, 1981 received on
the 10/01/2025 from Harish Parihar, JSO, Balotra ,RSPCB Balotra a sample of Ambient Air
Quality of M/S Vedanta Limited, Cairn Oil and Gas(Old Name Cairn India Limited (Aishwariya
Field)) , Plant - , , Tehsil- Barmer , District- Barmer Collected from Ambient Air quality
monitoring of Aishwarya well pad no-08 Collected on 09/01/2025. The Sample was in a
condition fit for analysis as reported below :-

| further certify that | have analyzed the aforementioned sample on 10/01/2025 and declare the
result of the analysis to be as below :-

S. No. _ Parameters Resuit
1 Nitrogen Dioxide as NO2 pg/M3 [2{].3
” Particulate Matter (PM10) 91
pg/m3
3 Sulphur Dioxide as SO2 ug/m3 |5.4

The condition of the seals, fastening and container on receipt was as follows : Intact
Signed This On 10/01/2025
Dr. Narain Bhoot
BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Balotra

Regional office,Rajasthan state pollution control
Board,Jasol phanta, OppJDVVNL office,Jasol
Road Balotra,District -Balotra

Phone: 9667576064
Fax: 9667576064

Signatuii}ﬂo Verified
ed b

Digitally sig y Jlarain Bhoot
Date: 2025.01.10718:20:12 IST
Reason: SelfAftested

Location:

G Scanned with OKEN Scanner



90

FORM - X

RAJASTHAN STATE POLLUTION CONTROL BOARD

Report No. : 1106

" Report On : 10/01/2025

(See Rule - 10)

REPORT OF THE STATE BOARD ANALYST

804

| hereby cerlify that | Dr. Narain Bhoot, State Board Analyst duly appointed under sub Section(2)
of Section 29 of the Air (Prevention & Control of Pollution) Act, 1981 received on
the 10/01/2025 from Harish Parihar, JSO, Balotra ,RSPCB Balotra a sample of Ambient Air
Quality of M/S Vedanta Limited, Cairn Oil and Gas(Old Name Cairn India Limited (Aishwariya
Field)) , Plant - , , Tehsil- Barmer , District- Barmer Collected from Ambient Air quality

monitoring of Aishwarya well pad no-NA-01 Collected on 09/01/2025. The Sample was in a
condition fit for analysis as reported below :-

| further certify that | have analyzed the aforementioned sample on 10/01/2025 and declare the
result of the analysis to be as below :-

S. No. Parameters Result
1 Nitrogen Dioxide as NO2 pg/M3 |21.2
Particulat '
5 ulate Matter (PM10) 64 i
Hg/m3
3 Sulphur Dioxide as SO2 ug/m3

5.6

The condition of the seals, fastening and container on receipt was as follows : Intact

Signed This On 10/01/2025

Dr. Narain Bhoot

BOARD ANALYST

Rajasthan

State Pollution Control Board

Regional Office Balotra

Regional office, Rajasthan state pollution control
Board,Jasol phanta,OppJDVVNL office,Jasol

Road

Balotra,District -Balotra

Phone: 9667576064

Reason: SelfAftlEsted

Location:

Signatur:)ﬁo Verified
Digitally signed by Jarain Bhoot
Date: 2025.01.1

Fax: 9667576064

8:21:43 IST
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RAJASTHAN STATE POLLUTION CONTROL BOARD

91

FORM - X

REPORT OF THE STATE BOARD ANALYST

Report No. : 1107
Report On : 10/01/2025

(See Rule - 10)

| hereby certify that | Dr. Narain Bhoot, State Board Analyst duly appointed under sub Section(2)
of Section 29 of the Air (Prevention & Control of Pollution) Act, 1981 received on
the 10/01/2025 from Harish Parihar, JSO, Balotra ,RSPCB Balotra a sample of Ambient Air
Quality of M/S Vedanta Limited, Cairn Oil and Gas(Old Name Cairn India Limited (Aishwariya
Field)) , Plant -, , Tehsil- Barmer , District- Barmer Collected from Ambient Air quality
monitoring of Aishwarya well pad no-06 Collected on 09/01/2025. The Sample was in a
condition fit for analysis as reported below :-
| further certify that | have analyzed the aforementioned sample on 10/01/2025 and declare the
result of the analysis to be as below :-

S. No. LParamelers Result
1 Nitrogen Dioxide as NO2 pg/M3 [19.9
+
Particulate Matter (PM10)
2 89
Hg/m3
3 Sulphur Dioxide as SO2 ug/m3 |55

The condition of the seals, fastening and container on receipt was as follows : Intact

Signed This On 10/01/2025

Dr. Narain Bhoot
BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Balotra

Regional office,Rajasthan state pollution control
Board,Jasol phanta, OppJDVVNL office,Jasol
Road Balotra,District -Balotra

Phone: 9667576064
Fax: 9667576064

Signature Not Verified

Digitally si by JAarain Bhoot
Date: 2025.01.10"18:22:47 IST

Reason: SelfAft@sted
Location:
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FORM - X

RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST

Report No. : 1106
Report On : 10/01/2025

(See Rule - 10)

| hereby certify that | Dr, Narain Bhoot, State Board Analyst duly appointed under sub Section(2)
of Section 29 of the Air (Prevention & Control of Pollution) Act, 1981 received on
the 10/01/2025 from Harish Parihar, JSO, Balotra ,RSPCB Balotra a sample of Ambient Air
Quality of M/S Vedanta Limited, Cairn Oil and Gas(Old Name Cairn India Limited (Aishwariya
Field)) , Plant - , , Tehsil- Barmer , District- Barmer Collected from Ambient Air quality
monitoring of Aishwarya well pad no-NA-01 Collected on 09/01/2025. The Sample was in a
condition fit for analysis as reported below :-

| further certify that | have analyzed the aforementioned sample on 10/01/2025 and declare the
result of the analysis to be as below :-

S. No. Parameters Result
1 Nitrogen Dioxide as NO2 pug/M3 [21.2
5 Particulate Matter (PM10) 64
Mg/m3
3 Sulphur Dioxide as SO2 ug/m3 |5.6

The condition of the seals, fastening and container on receipt was as follows : Intact

Signed This On 10/01/2025

Dr. Narain Bhoot
BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Balotra

Regional office,Rajasthan state pollution control
Board,Jasol phanta,OppJDVVNL office,Jasol
Road Balotra,District -Balotra

Phone: 9667576064
Fax: 9667576064

Digitally signed by Warain Bhoot
Date: 202504.10/48:21:43 IST
Reason: Se 'ﬁ: gEied

Location:
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FORM - X

RAJASTHAN STATE POLLUTION CONTROL BOARD

REPORT OF THE STATE BOARD ANALYST
(See Rule - 10)

Raport No. : 1107
Report On : 10/01/2025

| hereby certify that | Dr. Narain Bhoot, State Board Analyst duly appointed under sub Section(2)
of Section 29 of the Air (Prevention & Control of Pollution) Act, 1981 received on
the 10/01/2025 from Harish Parihar, JSO, Balotra ,RSPCB Balotra a sample of Ambient Air
Quality of M/S Vedanta Limited, Cairn Qil and Gas(Old Name Cairn India Limited (Aishwariya
Field)) , Plant - , , Tehsil- Barmer , District- Barmer Collected from Ambient Air quality
monitoring of Aishwarya well pad no-06 Collected on 09/01/2025 The Sample was in a
condition fit for analysis as reported below :-

| further certify that | have analyzed the aforementioned sample on 10/01/2025 and declare the
result of the analysis to be as below :-

; S. No. Parameters Result
.. Nitrogen Dioxide as NO2 pg/M3 [19.9
Particulate M PM
5 articulate Matter (PM10) 89
Hg/m3
3 Sulphur Dioxide as SO2 ug/m3 |5.5

The condition of the seals, fastening and container on receipt was as follows : Intact
Signed This On 10/01/2025
Dr. Narain Bhoot
BOARD ANALYST
Rajasthan State Pollution Control Board
Regional Office Balotra

Regional office,Rajasthan state pollution control
Board,Jasol phanta, OppJDVVNL office,Jasol
Road Balotra,District -Balotra

Phone: 9667576064
Fax: 9667576064

Digitally sig g Warain Bhoot
Date: 202504 108:22:47 IST
Reason. Selhityt
Location:

G Scanned with OKEN Scanner



RAJASTHAN STATE POLLUTION CONTROL BOARD
REPORT OF THE STATE BOARD ANALYST

Report No. : 1105

Report On : 10/01/2025

L

FORM - X

(See Rule - 10)

808

| hereby certify that | Dr. Narain Bhoot, State Board Analyst duly appointed under sub Section(2)
of Section 29 of the Air (Prevention & Control of Pollution) Act, 1981 received on
the 10/01/2025 from Harish Parihar, JSO, Balotra ,RSPCB Balotra a sample of Ambient Air
Quality of M/S Vedanta Limited, Cairn Qil and Gas(Old Name Cairn India Limited (Aishwariya
Field)) , Plant - , , Tehsil- Barmer , District- Barmer Collected from Ambient Air quality
monitoring of Aishwarya well pad no-08 Collected on 09/01/2025. The Sample was in a
condition fit for analysis as reported below :-

| further certify that | have analyzed the aforementioned sample on 10/01/2025 and declare the
result of the analysis to be as below :-

S. No. Parameters Result
1 Nitrogen Dioxide as NO2 ug/M3 |20.3
Particulate Matter (PM10)
2 91
Hg/m3
3 Sulphur Dioxide as SO2 ug/m3 |5.4

The condition of the seals, fastening and container on receipt was as follows * Intact

Signed This On 10/01/2025

Dr. Narain Bhoot
BOARD ANALYST

Rajasthan State Pollution Control Board

Regional Office Balotra

‘Regional office,Rajasthan state pollution control
Board,Jasol phanta,OppJDVVNL office,Jasol

Digitally signed *'.‘“-"? J
Date: 202 Ot

Location:

Road Balotra,District -Balotra

Phone: 9667576064
Fax: 9667576064

rain Bhoot
8:20:12 IST
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i Rajasthan State Pollution Control Board, Balotra

e
v (Regional Office) 1

RO/RPCB/BLT/Gen-92/ |\lo- 12 Dated: bg\ﬁhm

Commissioner,

Municipal Council,
Barmer

Sub: Notice for Non-Compliance of provisions of Solid Waste Management
Rules, 2016 and Water (Prevention & Control of pollution) Act-1974,
Air (Prevention & Control of Pollution) Act-1981 and Environment jl
Ref: 1. Hon'ble NGT order dated 14/07/2021 in the matter of O.A. no. |

38/2018. 1
2. Hon'ble NGT order dated 08/07/2022 in the matter of O.A. no. i
42/2018(CZ). :
3 Hon'ble NGT order dated 15/09/2022 in the matter of O.A. no.
606 /2018, : g
4 Hon'ble NGT order dated 19/03/2024 in the matter of O.A. no. :
247 /2024. '
5. Letter issued by this office dated 19/09/2023, 01/02/2024 & l
27/03/2024. !
6,mmmimnutwmesm3n¢ﬁoﬁddm19}mfm4af '
MSW disposal site.
7.Amhimthh'mmﬁtmingcarﬁﬂduutbyﬂw$ummmﬁﬂun
23/06 /2024 of MSW disposal site.
8 Letter issued on 08/07/2024 by the State Board to LSG,

Department.
Sir

1. Whereas, the Water (Prevention and Control of Pollution) Act, 1974
(hetd:mftm'm{umdmuth:‘WaterAct‘]hnlmmcinmfmththc
State of Rajasthan w.e.f. 23/03/1974.

2. And whereas, the Air (Prevention & Control of Pollution) Act, 1981
nwreimﬁefenlleduthchirﬁcﬂhaammuinm[omeinwohdtthtmed
Rajasthan w.e.f. 16/05/1981

3. And whereas the Solid Waste Hmagementmﬂca(herdmftﬂ'uMchc
“Rules”) have been enacted by Ministry of Environment, forest and climate
changes, Gol, HuwDelhiincxcrciacufpowcrmnfermdupnnitumhrthc
Act. with a view to ensure proper management, handling and disposal of
municipal solid waste and the Rules came into the force on 08/04/2016.

4 And whereas the Environment (Protection) Act, 1986 has been enacted for
the protection and improvement of environment and for matter connected
with. The Act came in the effect in whole of India on 19/11/1986.

S.Andmreuthemﬂumtlduty“thﬂnﬂdﬁlm“
npnmnfthommytnnm:nlppmwmm&tnm
Consent to Establish/ Consent to Operate as well as Authorization.

6. Andwhmutheprmi:innnfclauu[h]n{mtiun 15 of the Rules makes

every Municipal Authority responsible to set up material recovery facilities or

secondary storage facilities with sufficient space for sorting of recyclable

e Wiz, e A, Rren avera

AwEET. www.environment.rajasthan.gov.in
§-#=: ro.balotara@gmail.com
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Rajasthan State Pollution Control Board, Balotra j |
. /4 (Regional Office)

materiala to facilitate the collection of segregated recyclable waste sugh as
paper, metal, glass etc. from the source of generation or from Mgterial
Recovery Facilities. |
7. And whereas it is pertinent to mention that possibility of fugitive air poljulion
and generation of leachate from the waste cannot be ruled out during the
rainy season while operating such facility. |
8. And whereas an interdepartmental meeting was held on 08/03/2021 in the
RSPCB Head Office under the Chairmanship of Chairperson, RSPCB t:lvith
LSG and other departments and it was directed to lain
consent/authorization for the installed/operational MRF& MSW sites under
the provisions of Water & Air Act and SWM Rules, 2016.
9. And whereas it has come to Notice of Board that you have still not appli:d for i
authorization from the Board, which is Non-compliance of the above [
SWM Rules.
10.And Whereas MoEF, Gol, New Delhi vide notification No.327(E) (lated
10/04/2001 has delegated the power vested in it under section 5 of EP Act
to Chairman, RSPCB to issue directions to any person, officer or authorily in
addition of its power and performance of function under SWM Rules, 2015,
11.And whereas Central Pollution Control Board had issued directiong to
Chairperson, Rajasthan State Pollution Control Board under Section IEH 1)(a)
of Water Act, 1974 and section 18(1)(b) of Air Act, 1981 vide its letter 1:1 ated
10/11/2014 stating that RSPCB shall issue direction to all the Mun [Kl‘lpﬂ.l
Authorities in the State for implementation of SWM Rules,2016. |
12.And whereas in view if power vested under section 5 of EP Act, 19864 r:ad'
with notification No. 327(E) dated 10/04 /2001, it is directed that- |
i. Municipality shall apply and obtain the Consent/ Authurmatmn {rom
the State Board for all installed/operational MRF,’ NSW
sites/Substation in their respective areas.
ii.To ensure proper transportation, segregation, sorting, storage¢ land
disposal of Municipal Solid Waste at the site of MRF’s to contr¢i the
outrageous diseases.
iii.To ensure the fugitive air emission and water/leachate If any
generated at the site meets the prescribed standards as per Watgi
Acts and schedule-II of the SWM Rules,2016.
13.And whereas it is also pertinent to mention that in the matter of Or
application no. 38/2018 Intach Chapter V/s State-of Rajasthan
Which is related to Barmer District, the Hon’ble Tribunal vide q:irdar
dated 14/07/2021 in the matter of miscellaneous application ﬁlg:1l by
the State Board has passed the following direction: p
- “3. Section 16(1) of Solid Waste Management Rules, 2|016
provides to enforce these Rules in their respective State through Zjncal
Bodies and review implementation of these rules at-least twice a ;:qur in

said

close coordination with concerned Directorate of Munigipal

deHEe: www.environment.rajasthan.gov.in

§-Aa: ro.balotara@gmail.com *
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Rajasthan State Pollution Control Board, Balotra
(Regional Office)

Administration or Secretary in charge of State Urban Development
Department and also to monitor environmental standards and
adherence to conditions as specified under the schedule of the Act and
to also to examine the proposal for provision and make such enquiries
as deem fit. Sub-clause 5 of section 16(1) provides that the State

Pollution Control Board or the Pollution Control Committee may give

Direction to local bodies for safe handling and disposal of domestic

hazardous waste deposited by the Waste Generator or Hazardous Waste

Deposition Facilities. Similar provisions have been provided in Plastic

Waste (Management & Handling) Rules, 2016 and other Rules and the

State Pollution Control Board has been empowered to execute these

a rules and guidelines to protect the environment.

4. Accordingly, the State Pollution Control Board is directed to
execute and enforce the Rule of Law, as contained in the Environment
(Protection) Act, 1986, within their respective jurisdiction in

. accordance with law”.

14.And whereas Hon,ble National Green Tribunal, Principal Bench in O.A.
no. 42/2018 (CZ) Yashovardhan Shandilya V/s State of Rajasthan & Ors.
Has issue an order on 08/07 /2020 that:

“State Pollution Control Board is directed to take a remedial
measures and also to issue show cause notice and proceed to recover
the environmental compensation for the non-compliance of the orders
and rules and in violation of the activities committed by the local
authorities.” .

15.And whereas it is also pertinent to mention that in the matter of Original
application no. 606/2018 in Respect of Rajasthan, the Hon'ble Tribunal
vide order dated 15/09/2022 in the matter of miscellaneous
application filed by the State Board has passed the following direction:
“2. All States/UTs and their SPCBs/PCCs have totally ignored
the improvement of existing open dumps, due by 31-12-2001”
Also, “The Secretaries to the Government concerned shall be
responsible for monitoring the progress and issuing necessary
directions to the Pollution Control Board concerned, as may be
required, for the implementation of the above directions. They shall be
also responsible for collecting and maintaining records of data, in
respect of the directions contained in this order. The said data shall be
furnished to the Central Ground Water Authority, which shall evaluate
the data and shall furnish the same to the Bench of the jurisdictional
National Green Tribunal. To supervise nu:i:nplainu of mnon-
implementation of the instant directions, the Benches concerned of the
National Green Tribunal, will maintain running and numbered case files,
by dividing the jurisdictional area into units. The abovementioned case
files will be listed periodically. The Pollution Control Board concerned

wTe wiel, s 8, foren areaR
ATWHT: www.environment.rajasthan.gov.in
§-A=: ro.balotara@gmail.com
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Rajasthan State Pollution Control Board, Balotra |
(Regional Office)
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is also hereby directed to initiate such civil or criminal action,

be permissible in law, against all or any of the defaulters.”
16.And whereas it is also pertinent to mention that in the matter of

application no. 247/2024 (PB), Suo Moto “Ahmedabad Surat

dated 19/03/2024 and directed inter-alia as follows:-
“S. For the purpose of submitting factual report, we consti

representative of ISRO to be nominated by Director, and a
Scientist nominated by Ministry of Environment, Forest and
Change (MoEF&CCO.”
17.And whereas Letter issued by this Office under provisions of Solid
Management Rules, 2016 with Watcr(Prcvcnuun & Control of Pollui.mn]
Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 and Enmmqqlent
Protection Act, 1986 on 19/09/2023, 01/02/2024 & 27/03/2024 bu;t still
you have failed to submit any reply till date, |
18.And whereas the unit (MSW dumping site) was inspected by the State lqaard
official on 19/06/2024 and during inspection it has been observed that:
a) The unit has failed to ensure the compliance of provisions of ‘|ruhd
waste Management Rules, 2016. |
b) The unit has not obtained the authorization under Solid Waste
Management Rules, 2016. |
¢) The unit has not operating the material recovery facility for sortitig of
recyclable materials to facilitate the collection of segregated recy-c:ﬂablc
waste such as paper, metal, glass etc. from the source of generati¢n.
d) The unit has not operating the composting pits for the treatmeit of
biodegradable waste.,
e) The unit has not provided any fire protection equipment’s and i#lfﬂl}’
provisions at dumping site.
f) The unit has not provided the methane gas detector at the site.

g) The unit has not provided any system for leachate collectior] land
treatment.

h) The unit has not developed the adequate green belt area.
1) The unit has not constructed the storm water drains to avoid iilcing
of surface runoff with leachate. _ |
J} The unit has not operating the bio-mining facility for the lspacy

waste. | |
k) Unit has not provided weighing bridge or any other suitable w::':'; ung

arrangement to determine the weight of waste received, acgrege,ted,

sold or disposed. |

S BiE, sEe 31, e arees
IWTHT: www.environment.rajasthan.gov.in

§#®: ro.balotara@gmail.com
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SN (8 FTEE)
Rajasthan State Pollution Control Board, Balotra
(Regional Office)

I) Unit has not provided logbook of waste received, segregated and sold.

m) Unit has installed the Trommel Machine but the same was found
non-operational during visit.

n) Unit has installed the crushing Machine, Shredder Machine & Biﬂmg
Machine for the Material Recovery facility. But during inspection all
were found non-operational. i

o) No compost was observed in the compost pit (24 in no's).

19.And whereas the ambient air monitoring of the site was conducted by the

Boards official on 23/06/2024 and the monitoring report dated 24 /06/2024
clearly indicated that the ambient air quality does not confirm to the
standards prescribed in respect of PM10.

20.And whereas, the State Board has issued a letter on 08/07 /2024 to Director

Cum Special Secretary, LSG, Department, Jaipur regarding non-compliance
of Solid Waste Management Rules, 2016 (copy enclosed).

In view of above, you are directed to ensure the compliance of aforesaid
Rules so the provisions of Solid Waste Management Rules, 2016 in accordance
with Water Act, 1974, Air Act, 1981 and EP Act, 1986 may be effectively
implemented. Failure to which may lead to initiation of further necessary action
which may include the Environment Compensation.

Copy to :-
1. District collector, Barmer for information & necessary actjor

2. lric, MW, RSFL, TMPK .

wreire Wiel, srare D, fren arefay
W www.environment.rajasthan.gov.in
§-%&: ro.balotara@gmail.com
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Helpline No. : 0141-2716877

File Noa- F16 (MSW-272)/RPCB/ (1 4+ T8 E

Sub.: - Regarding non-compliances of Solid Waste Management Rules, 2016.

Ref.:- 1. This office letter dated 21/06/2021.
2. Letter issued to Director, Local Bodies, GoR, jaipur on 15.11.2022.

Sir,

- WMhmummndemmdmmmw
Rules, for all Materfal Recovery Facilities (MRE) it is necessary to cbtain authorization when the volume >
wmimﬂlﬁumpm«mwcw-ﬂmm
fugitive air pollution and generation of leachate from waste cannot be ruled out particularly in
mMﬂmmmmmmmIWMﬂ-ﬂﬂ
Cum:mwwmmmopmuumrwmrmmmmmaumnm- Waste
Management Rules, 2016 from the State Board.

MW-Md
mmmmwmmmmwh | A
the State Board have been empowered vide order dated 02/03/2021 (copy enclosed) to issue authorization

~ Consent to Establish/Consent to Operate to all mwmaﬁmm-mm-

per EIA notification dated 14/06/2006.

from State Board till date.

e Tt il
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Barmer

: * Sub: wmumm:dwmetm
Fic8 2016 with Water (Prevention & Control of pollutior Act-1974, Air
| § (Prevention & Control of Pollution) Act-1981  Environment
el Protection Act, 1986 for the non-compliances. : |
SR Ref: 1.Honble NOT order dated 14/07/2021 in the matter of O.A. no.
L 3 38/2018. -
| > Hon'ble NGT order dated 08/07/2022 in the matter of O.A, no.

| 42/2018(CZ). :
z : 3. Hon'ble NGT order dated 15/09/2022 in the matter of O.A. no. ‘

| . 606/2018.
T 4. Hon'ble NGT order dated 19/03/2024 in the matier of O.A. %
: 247 /2024. .
E ; ! 5. Letter issued by this office dated 19/09/2023, 01/02/2024 &
b 27/03/2024. | _
e ﬁ.WWthNMMMMW{M[Md
|

-
L o - - ey LT T -1

: MSW disposal site. |
i 7. Ambient Air monitoring carried out by the State Board official on
3 '23/06/2024 of MSW disposal site.

8 Letter issued on 08/07/2024 by the State Board to 180,

| Department.
i 9. Notice issued by this office on 09/07 /2024. |
=l 10. Consent to Establish accorded on 11/11/2024. |

: the protection and improvement of environment and for matter connected
with.'rheﬁ.ctmminthecffectinwholu of India on 19/11/1986.

wrae wiel, wara 43, fren ardan
WI www . environmeni.rajasiiiaii.Ax
€7@ ro.balotara@gmail.com
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Rajasthan State Pollution Control Board, Balotra
w (Regional Office) _’

5 And whereas the Rules sast a duty on the Munieipal Authority «r
operator of the facility to make an application to State Board to ob
Consent to Establish/ Consent to Operate as well as Authorization. i

]

6. And whereas the provision of clause (h) of section 15 of the Rules malis
every Municipal Authority responsible to set up material recovery facilities tiw
secondary storage facilities with sufficient space for sorting of recyclable
materials to facilitate the collection of segregated recyclable waste such gs
paper, metal, glass etc. from the source of generation or from Matefinl
Recovery Facilities.

7. And whereas it is pertinent to mention that possibility of fugitive air pollutign
and generation of leachate from the waste cannot be ruled out during the
rainy season while operating such facility.

8. And whereas an interdepartmental meeting was held on 08/03/2021 in the
RSPCB Head Office under the Chairmanship of Chairperson, RSPCB with
LSG and other departments and it was directed to oblain
consent/authorization for the installed/operational MRF& MSW sites und T
the provisions of Water & Air Act and SWM Rules, 2016.

9. And whereas it has come to Notice of Board that you have still not appli
authorization from the Board, which is Non-compliance of the above
SWM Rules.

10.And Whereas MoEF, Gol, New Delhi vide notification No.327(E) diitdd
10/04/2001 has delegated the power vested in it under section 5 of EP| Aj:t
to Chairman, RSPCB to issue directions to any person, officer or authanty n
addition of its power and performance of function under SWM Rules, 20 15.

11.And whereas Central Pollution Control Board had issued direction
Chairperson, Rajasthan State Pollution Control Board under Section 18 D)
of Water Act, 1974 and section 18(1)(b) of Air Act, 1981 vide its letter dated
10/11/2014 stating that RSPCB shall issue direction to all the Mummp?d
Authorities in the State for implementation of SWM Rules,2016.

12.And whereas in view if power vested under section S of EP Act, 1986 -eald

with notification No. 327(E) dated 10/04/2001, it is directed that-

1. Municipality shall apply and obtain the Consent /fAuthorization [roin

the State Board for all installed/operational MRF/ 13 v
sites/Substation in their respective areas.

11.To ensure proper transportation, segregation, sorting, storage )|

disposal of Municipal Solid Waste at the site of MRF's to control t e

outrageous diseases.

wrete wiel, wrate s, Rrey wraa
§-29: ro.balotara@gmall.com
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Rajasthan State Pollution Control Board, Balotra
(Regional Office)

————— s

i To ensure the fugitive air emission and water/lcachate If any
generated at the site meets the prescribed standards as per Water / Air
Acts and schedule-I of the SWM Rules, 2016.

13.And whereas it is also pertinent 10 mention that in the matter of Original
application no. 38/2018 Intach Chapter Vv/s State of Rajasthan &Ors.
Which is related to Barmer District, the Hon'ble Tribunal vide order
dated 14/07/2021 in the matter of miscellaneous application filed by

the State Board has passed the following direction:

4«3, Section 16(1) of Solid Waste Management Rules, 2016
provides to enforce these Rules in their respective State through Local
Bodies and review jmplementation of these rules at-least twice a year in
close coordination with concerned Directorate of Municipal
Administration or Secretary in charge of State Urban Development

= ; Department and also to monitor environmental standards and
adherence to conditions as specified under the schedule of the Act and
mmmmmhathapmponﬂrmpmudmhmhuqﬂﬂu
as deem fit. Sub-clause 5 of section 16(1) provides that the State
Pollution Control Board or the Pollution Control Committee may give
Direction to local bodies for safe handling and disposal of domestic
hazardous waste deposited by the Waste Generator or Hazardous Waste
Deposition Facilities. Similar provisions have been provided in Plastic
Waste (Management & Handling) Rules, 2016 and other Rules and the

execute and enforce the Rule of Law, as contained in the Environment
(Protection) Act, 1986, within their respective jurisdiction In

accordance with law”.
14.And whereas Hon,ble National Green Tribunal, Principal Bench in O.A.

& : no. 42/2018 (CZ) yashovardhan Shandilya Vv/s State of Rajasthan & Ors.

Has issue an order on 08/07/2020 that:
“gtate Pollution Control Board is directed to take a remedial

the environmental compensation for the non-compliance of the orders
and rules and in violation of the activities committed by the local
authorities.”

15.And whereas 1t 1s also pertinent to mention that in the matter of Original
application no. 606/2018 in Respect of Rajasthan, the Hon'ble Tribunal
vide order dated 15/09/2022 in the matter of miscellaneous
application filed by the State Board has passed the following direction:

mm.ma:.mm
AL : y
§-%®. ro.balotara@gmail.com
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Rajasthan State Pollution Control Board, Balotra
W (Regional Office)

“2, All States/UTs and their SPCBs/PCCs have totally ignurr!ﬂ
e

the improvement of existing open dumps, due by 31-12-2001"
Also, “The Secretaries to the Government concerned shall |
responsible for monitoring the progress and issuing namuq’:]y
directions to the Pollution Control Board concerned, as may GLe
required, for the implementation of the above directions. They shall te
also responsible for collecting and maintaining records of data, in
respect of the directions contained in this order. The said data shall
furnished to the Central Ground Water Authority, which shall eval
the data and shall furnish the same to the Bench of the jurisdictio
National Green Tribunal. To supervise complaints of
implementation of the instant directions, the Benches concerned of |
National Green Tribunal, will maintain running and numbered case ﬂilll, s
by dividing the jurisdictional area into units. The abovementioned cage
files will be listed periodically. The Pollution Control Board concerned
is also hereby directed to initiate such civil or criminal action, as nniy
be permissible in law, against all or any of the defaulters.” L 8

16.And whereas it is also pertinent to mention that in the matter of Originil

application no. 247/2024 (PB), Suo Moto “Ahmedabad Surat landiills
among worst three methane hotspots in india” appearing in the n¢s

of India dated 07/02/2024, Hon'ble NGT, New Delhi has passed an ord¢r
dated 27/09/2024 and directed to submit the action taken repo ;ln
the matter. |
17.And whereas Letter issued by this Office under provisions of Solid W_llsliﬁ
Management Rules,2016, Water(Prevention & Control of Pollution) Act, 1974,
Air (Prevention & Control of Pollution) Act, 1981 and Environment Protection
Act, 1986 on 19/09/2023, 01/02/2024 & 27/03/2024 incorporating thie
non-compliances. 5
18.And whereas the unit (MSW dumping site) was inspected by the State Boar/d —~
official on 19/06/2024 and during inspection it has been observed that: |
a) The unit has failed to ensure the compliance of provisions of ﬁuli:!:!

waste Management Rules, 2016. ’{

b} The unit has not obtained the authorization under Solid Wasie
Management Rules, 2016.
c) The unit has not operating the material recovery facility for sorting «f
recyclable materials to facilitate the collection of segregated recyciable
waste such as paper, metal, glass etc. from the source of generation.
d) The unit has not operating the composting pits for the treatment ¢f

biodegradable waste.

WHI® Wier, wure A8, fren ardtaa

m: www.environment.rajasthan.gov.in
§-99: ro.balotara@gmail.com
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Rajasthan State Pollution Control Board, Balotra |
(Regional Office) :

Ll

of surface runoff with leachate. :
k) Unithunotprwidedweichinshﬂdaeurwm-wﬁﬁ
arrangement to determine the weight of waste received,
| sold or disposed. ‘.
| M 1) ummmwwdmmwmmﬁ
| m) Unit has installed the Trommel Machine but the same Wwas .
- ' non-operational during visit. .
] ' n) MMWHMMW.WW&W

found non rational.
o) ::r:umponw-?:wmedin&wmputhinmﬂ. %,
l?.ﬁndwhem-thembhntmmoniwdngoftheﬁtem_mﬂumd_ﬂ |
mm-imaam&mmmdmemmmmm m&mmm
clearly indica tedthntﬂnamhdnnta;rqunﬂvmmmm
standards prescribed in respect of PM10.
mmmmcmmmmmdnmmmmﬂiudo.a
247 /2024 vide letter dated 06,(01}2?25. which includes mmh,
mureltohctakenntuum&palsdld\vm:lm.them

- S gy iy i L mre =

. L ]
provided with RSPCB on annual basis
21.And whereas, the State Board accorded the consent to establish to Municipal

Council Barmer vide dated 11/11/2024 for setting-up the compost unit

it Wiz, W s, Rren areaR
FAHGE :
§- %7 (o.balotara@gmall.com
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| 22.And whereas, the Municpal Council Barmer has failed to submit the cons;

= |
i
1'!'!'!"-
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! 820
mmmmm EISIGH !;j :
Rajasthan State Pollution Control Board, Balotra
(Regional Office)
ol & ]
(10.00 TPD), Legacy waste Plant (300 TPD), Material Recovery Facility i
TPD).

nt
to operate application till date. {
ﬂAMthMMMMimednhﬂwmﬂﬂ/WfMdm Jdire
mwm LSG, Department, Jaipur regarding non-compli
of Solid Waste Management Rules, 2016 (copy enclosed).
Mmmanm{mﬂm%nplmmeofpmmds&mw
Management Rules, 2016 and Water (Prevention & Control of pollution)
1974, Air (Prevention & Control of Pollution) Act-1981 and E
Protection Act, 1986 was issued by this office on 09/07 /2024, butm
WMMwmﬂm

1-‘.'

i

l
% (i
'n

ry 1t

LJL

In view of above, you are directed to take the action on the sho

mmm&mmummm.ndmm
ﬁMmﬂMmmwhtchmhﬁtoinmﬁmdﬁmhu

Copy to:-
1. District Collector, Barmer for information & necessary &
2. DDR, Local Self Government, Jodhpur.

3. GIC (MSW), RSPCB, Jaipur.

S P S —

e (O |
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Rajasthan State Pollution Control aBoard
Headquarter, 4, Institutional Area, Jhalana Doongri, Ja:pur-—303004
Phone : 0141-2711263,2716802 e-mail ; men S ,
RSPCB HelpLine No. : D141~271ﬁ3?7

Registered Post
F-16(Env.Comp-Gen- 17) RPCB/Env. Comp./ /&'ty > Jp 74 82 Date: /g o227
Commissioner, '
Municipal Council,
Barmer.

Sub:  Directions for depositing of Environmental Compensation under section 5 of Environment
(Protection) Act, 1986 in compliance of orders of the Hon'ble Supreme Court in Writ Petition
Civil No. 3752012 Paryavaran Suraksha Samiti & Anr. Vs Union of India & Others and the
Hon'ble National Green Tribunal in Original Application No. 606/2018 - Compliance of
Municipal Solid Waste Management Rules, 2016 and Hon’ble NGT in O.A. no. 42/2018 (C2Z)
) Yashovardhan Shandilya Sharma V/s State of Rajasthan & Ors.

I.  Whereas Environment (Protection) Act, 1986 (hercinafter referred to as the “Act™), has been
enacted for the protection and improvement of environment and for matters connected therewith.
The Act has come into effect in whole of India on 19/11/1986. |

2. And whereas the Solid Waste Management Rules, 2016 (hereinafter referred to as the “Rules™),
have been enacted by the Ministry of Environment, Forest & Climate Change, Govt. of India, New
Delhi in exercise of the powers conferred upon it under the Act, with a view to ensure proper
management, handling and disposal of municipal solid wastes and the Rules have came into force
on 08/04/2016.

3. And whereas the provision of rule 15 of the Rules make every municipal authority in its territorial
area responsible for implementation of the provisions of the Rules and for every infrastructure
development for collection, storage, segregation, transportation, processing and disposal of
municipal solid wastes.

4. And whereas the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention
and Control of Pollution) Act, 1981, have come into force in the whole of the country with effect

& from 23/03/1974 and 16/05/1981 respectively.

5. And whereas you are operating the unit/establishment/ entity (hereinafier referred to as the unit) in
the name of Municipal Council, Barmer which is engaged in operating an industrial plant /
operation / process (MSW dumping site) at Gehun Road, Near village Gehun, Tehsil & District
Barmer and during the process the unit discharges water and/or air pollutants.

6.  And whereas the unit (MSW dumping site) was inspected by the officials of the State Board on
11.09.2020 and during inspection it has been observed that:

(i) The unit has failed to ensure compliance of provisions of Solid Waste Management
Rules, 2016.

(i) The unit was operating without obtaining prior consents of RSPCB under Air Act,
1981 and Water Act, 1974.

7. And whereas the above observations indicate that the unit has failed 1o comply with the provisions
of Solid Waste Management Rules, Air Act and Water Act and various directions of the Hon'ble
Courts and Hon'ble National Green Tribunal (NGT) and/ or by making discharge of effluent/
emissions has caused grave damage to the environment which can be categorized as significantly
huge with grave consequences on the environment, public health and flora & fauna.

3.  And whereas the Hon'ble Supreme Court in Writ Petition Civil No, 375/2012 Paryavaran Suraksha
Samiti & Anr. Vs Union of India & Others and the Hon'ble NGT in Original Application No.
606/2018 Compliance of Municipal Solid Waste Management Rules, 2016 and in several other

P 2
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Rajasthan State Pollution Control Board .

Headquarter, 4, Institutional Area, Jhalana Doongri, J aipur-302004

Phone : 0141-2711263,2716802 e-mail : - iC.1 |

RSPCB HelpLine No. : 0141-2716877 I

cases has directed the Board to impose Environmental Compensation on all the individuals' units

/industries/ mines/ institution/ entities cte. who are causing damage to the environmeny ¢n the
principle of ‘POLLUTER PAYS'.

9. And whereas Hon’ble NGT has issued the directions 1o impose Environmental Com
the non complying polluting units and has directed the Board to implement the same for
of environmental damages caused to the environment.

10.  And whereas Hon’ble National Green Tribunal, Principal Bench in O.A. no. 42/2018|(C2)
Yashovardhan Shandilya Sharma V/s State of Rajasthan & Ors. has ‘*inter alia’ passed f 'Il:\-wing
directions on 08.07.2020:- |
“State Pollution Control Board is directed to take remedial measures and also to issye show
cause notice and proceed to recover the environmental compensation for the non-
compliance of the orders and rules and in violation of the activities committed by the local
authorities.”

11.  And whereas the unit is liable to pay damages i.e. Environmental Compensation on the bajis of
“Polluter Pays Principle’ as directed by the Hon’ble Supreme Court and Hon'ble NGT in viirious
orders. ;

12. And whereas the Board has estimated the amount of environmental cbmpenmiﬂn to be |

the unit as Rs 13,50,800/- (Thirteen Lac Fifty Thousand Eight Hundred Rupees only) «n the
basis of Polluter Pays Principle.

13. And whereas a show cause notice for intended directions for depositing of Enviroéujmml

Compensation under section 5 of Environment (Protection) Act, 1986 was issued to the |n
vide this office letter dated 07.01.2022.

14. And whereas the submission made by the industry/ unit were considered by the Board an’ it is
observed that industry has failed to Justify the observed non-compliances. Accordingly, it Has|been
decided to impose Environmental Compensation of Rs 13,50,800/- (Thirteen LA,L Fifty
Thousand Eight Hundred Rupees only) against your unit. :

15. And whereas the Ministry of Environment, Forest & Climate Change, Govt. of India, Neiv Delhi
vide Notification No. 327(E) dated 10/04/2001, has delegated the powers vested in it unded s¢tion
> of the said Act to the Chairman, State Pollution Control Board to issue directions to any ndlustry o
or any Jocal or other authority for the violation of the standards and rules relating to Bio Mddical
Waste, Hazardous Chemicals, Industrial Solid Waste and Municipal Solid Waste including Plastic
waste notified under Environment (Protection) Act, 1986. .

16.  And whereas the State Board in performance of its duties under the Acts, is competent to | ;u-lr any
directions under section 5 of Environment (Protection) Act, 1986 in writing to any person| o/ficer

or any authority and such person, officer or authority shall be bound to comply wilh such
directions,

|
M on
ation

In view of above, the State Board in exercise of the powers conferred upon it under sdction 5
of the Environment (Protection) Act, 1986 and for performance of functions under the Act heireby
directs the industry to deposit the amount of Rs 13,50,800/- (Thirteen Lac Fifty Thousani Fight
Hundred Rupees only) as Environmental Compensation on the basis of ‘Polluter Pays Prin pli¥* in
Regional office of the RSPCB at Balotra by 30.04.2022. The Environmental Compensation njy be

deposited through a demand draft drawh in favour of the Member Secretary, Rajasthaf State
Pollution Control Board, Jaipur.

Please be informed that in case of failure to deposit the Environmental Cnmpenaaliun the
industry will be liable for following actions:-

(% scanned with OKEN Scanner



, Rajasthan State Pollution Control Board

Headquarter, 4, Institutional Area, Jhalana Doongri, Jaipur-302004
Phone : 0141-2711263,2716802 e-mail : mmm_mmlngm
RSPCB HelpLine No. : 0141-2716877
i. Consent to establish and/ or consent to operate shall be refused/ revoked without any
further notice.
ii. Legal action including filing of Execution Application before the Hon'ble NGT may be
initiated against the industry and its owners/ occupiers.
iii. Any application for grant/ renewal of consent to establish or consent to operate shall not
be entertained by the Board.
iv, After 60 days the industry shall be liable to pay additional amount @ 1. 5% of the
Environmental Compensation amount per month till deposition of the Environmental

Compensation.

It may be further noted that failure to comply with these directions is a criminal offence,
punishable with imprisonment for a term which may extend to seven years and with fine under
-~ section 15 of the Environment (Protection) Act, 1986.

This bears approval of the competent authority.

Y ours sincerely
(Vishnu Datt Purohit)
ol¢  Environmental Engineer (Env. Comp.)
@
F-16(Env.Comp-Gen- 17) RPCB/Env, Comp./ Date:

Copy to following for information and necessary action:-

Group Incharge, Legal, RSPCB, Jaipur.
Gmup Incharge, MSW, RSPCB, Jaipur.
Regional Officer, Regional Office, Rajasthan State Pollution Control Board, Balotra.

Master File, Environment Compensation Cell, Rajasthan State Pollution Control Board, Jaipur.

Guard File.
BB

ole Environmental Engineer (Env. Comp.)
ad

Do
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BEFORE THE NATIONAL GREEN TRIBUNAL . 824
PRINCIPAL BENCH, NEW DELHI
0.A. NO. 247 OF 2024

IN THE MATTER OF:

NEWS ITEM TITLED “AHEMDABAD SURAT LANDFILLS AMONG
WORST THREE METHANE HOTSPOTS IN INDIA” APPEARING IN THE
TIMES OF INDIA DATED 07.02.2024

VAKALATNAMA
KNOW ALL to whom, these presents shall come that I, Sudheer Yadav, Officer In-
Charge, Respondent No.10, the above-named do hereby appoint (hereinafter called the
Advocate/s) to be my/our Advocates(s) in the above-noted case, authorise him/them: -

SHIV MANGAL SHARMA
Advocate for the Respondent No.10
D-291, 2" & 3" Floor,
Defence Colony, New Delhi-110024
Mobile: +91 70427 00133
Email: aagrajasthanlsc@gmail.com

To act, appear and plead in the above-noted case in this Court or in any other Court in
which the same may tried or heard and also in the appellate Court including High Court subject to
fees separately for each court by me/ us. To sign file, verify and present pleadings, appeals cross-
objections or petitions for executions, review as revision, withdrawal, compromise or other
petitions or affidavits or other documents may be deemed necessary or proper for the prosecution
of the said case in all its stages subjects to payment of fees for each stage. To file and take back
documents, to admit and/or deny the documents of opposite party. To withdraw or compromise
the said case or submit to arbitration any differences or disputes that may arise touching or in any
manner relating to the said case. To take execution proceedings. To deposit, draw and receive
money, cheques, cash and grant receipts hereof and to do all other acts and things which may be
necessary to be done for the progress and in the court of the prosecution of the said case. To
appoint and instruct any other Legal Practitioner authorising him to exercise the power and
authority hereby conferred upon the Advocate whenever he may think fit to do so and to sign the
power of attorney on my/our behalf. And I/we, undersigned do hereby agree to ratify and confirm
all acts, done by the advocate or his substitute in the matter as my/our own acts, as if done by
me/us to all intents and purposes. And I/we undertake that I/we or my/our duly authorised agent
would appear in Court on all hearings and will inform the Advocate for appearance when the case
is called. And I/we undersigned do hereby agree not to hold the advocate or his substitute
responsible for the result of the said case. The adjournment costs whenever ordered by the Court
shall be of the Advocate, which he shall receive and retain for himself.

And I/we the undersigned do hereby agree that in the event of the whole or part of the fee
agreed by me/us to be paid to the advocate remaining unpaid he shall be entitled to withdraw from
the prosecution of the said case until the same is paid up. The fee settled is only for the above case
and above Court. I/we hereby agree that once the fees, is paid. I/we will not be entitled for the
refund of the same in any case whatsoever and if the case prolongs for more than 3 years the
original fee shall be paid again by me/us.

IN WITNESS WHEREOF I/we do hereunto set rrK/our hand to these presents, the

contents of which have been understood by me/us on this 0 %" day of September 2025.
Accepted subject to the terms of the fees.
—
Advocate Sudheer Yadav
' ient

Qb o
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